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CENTRAL AI)M]NISTRATIVE TRIBUNAL
' ERNA KULAM BENCH

269,277,281, 299, 300, 301, 302, 303, 319, 325,
326 327,328, 329,331, 333, 344, 345, 346, 347,
348,350,351,352,353,354,355,356,357,358,
359,362,363, 364, 366, 368, 369, 370,371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791 822, 880, 898,904,905,939,942,
952, OO 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM
Hon'ble Mr. Justlcc A.K. Bashcu, Judicial Member -
Hon'ble Mr.K.George Joseph, Administrative Member

1. 0OA 2972013

l. C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

(\]

1.P.Latheef

S/o Atteka

Thiruvathapura, Kiltan Island,

Union Territory of Lakshadweep-682 558

(By«Advocate: Mr.Shabu Sreedharan)
Versus

I.~ Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555

3. The Chairperson
Village (Dweep) Pdnchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

0A 29, 67, 87, 113, 126, 137, 181, 212, 266, 268,

Applicants



(By Advocate:

§ ]

(By Advoce Nir S

The Executive Officer
Vill age (Dweep) Panchayath

| Klltan Island “Union Territory of L akshadweep 682 558

'Ihe Prmupal
Govemment Senior Secondary School

| Klltan Island
Um:on_ Ive‘xrl_tory of LLakshadweep-682 558.

(Mr.R.Ramdas (R3)
OA 67/2013
Seedikdya.M.

S/o Abbosala Koya
Malayattiyoda, Kiltan [sland

Unidh'T;e*rritory of Lakshadweep-682 558.

| Maxsha T,

S/o K1ddvu Komalam
T henakkal House, Kiltan Island

Umon T emtony of Lakshadweep-682 558.

| Ab‘du‘lla A.P.

,SI/,o Khalid
Alimapura, Kiltan Island

'Umon Iemtmy of Lakshadweep-682 558.

S-a;yed Muhammed Koya C.H.
Ste; Muthukoya
Chamayath House, Kiltan Island

Union Territory of Lakshadweep-682 558.

Rafeek Khan H.M.

: S/o /\bdul Rehmdn

Alxyax House, Kiltan Island
Unio

habu Sreedharan)

Versus

(Mr.S.Radhakrishnan (R1 ,2 & 5)

’ Iemtory of Lakshadweep-682 558.

Respondents

Applicants



-
D

Unlon Teiri Itory of Lakshadweep represented by
the : 'dmmlstrator Kavarathi Island 682 555

tor of Panchayath
Temtory of Lakshadweep
Kavarath1 Island 682 555

R Thg: Chal_rperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

« The Executive Officer
Village (Dweep) Panchayath
Kiltan Island
vao:n Territory of Lakshadweep-682 558 Respondents

(By Adygé'atg;:‘ (Mr.S.Radhakrishnan (R1,2 & 4)

3.

I

=

b'A:87/2013' i

Abdul Salam P.P.,age 43
9/0 Saldmuhammed
Puthlyapura Kiltan Island
Lakshadwcep

Saf d:l(;han, age 33
muhidmmed
use, Kiltan Island

Applicants

ate: _Ii}_l,r:.ll;?ratap Abraham Varghese)

Versus

I he Adm1n1strator
Unlon Territory of Lakshadweep
I(avarathl 682 555

T'h D,nector _Departnent of Science & Technology

"Officer

v nvironment Warden
Dep‘ ment of Environment and Forest,
Klltan Island Lakshadweep -682 558

N I.:he:C-lla1ljper»son, Village (Dweep) Panchayath '
- Kiltan Island, Lakshadweep-682 558 Respondents



(M1 S. Radhakrlshnan (R1,2 & 3) '
(Mr R. Ramdas —R4)

4. OA 113/2()13

L. Muthukoya T P.
S/o Kidave Haji .
Thuuvathapula Kiltan, Lakshadweep.

2. Sa .
S/o Ibrahxm Haji
' Pandala Klltan Lakshadweep.

3. Yacoob P. K
S/o_Subalr A.
Punnakkad, Kiltan, Lakshadweep.

4. Ali'f Mohammed
S/-_o _Attaka, Aliyar, Kiltan, Lakshadweep.

5. Kunhlkoya AP

S/o. Sayed Muhammed P.K.

Ar llalapura Kiltan, Lakshadweep
6.
7.

8. Sathcu C II
° S/o Mo 1ammed P.

Applicants
(By Acéi"V_'Qcate':"Ms.Daisy I Daniel)

“Versus




2
Village (Dweep) Panchayath
Klltan 682 558
3. T he f:mployment Officer
Kavanatln L akshadweep 682 555
4, Dil'cctox' of Panchayath
Department of Panchayath
Kavarathi — 682 555
S. The Executive Officer ‘
Village (Dweep) Panchayat, Kiltan — 682 558
6. leéi‘tiCLxltUI*al Assistant
Village (Dweep) Panchayat, Kiltan-682 558,
(By Advocate: Mr.S.Radhakrishnan-R1,3,4&5)
S
1. A%adulla K (,
S/o Yousuff -
Kanmcheua Kiltan Island
UF of[ akshdadwcep 682 558
2. Kunhl M ,
S/'OfAmbukoya
D el,.K ‘1ltan Island
dweep-682 558
3. : i
S/o Mohammed
Komalam 1<1Itan Island
U F ”fLa <shdadwcep 682 558
4, Saleem P. P »
‘ S/o Harhsa -
Puthenpura Kiltan Island
UTof Lakshdadweep-682 558
5.

-3

Ihe Adnnmstratm
Union Terr itory ofLakshadweep
Kavarathi-682 555.

The Chairperson

Klil'tanlsland |
hdadweep-682 558

Respondents



6. Kunh1 K P

7. Abdul Kasxm V
%/o Muneer -
Pemamvell Klltan Island
UT. o'flLakshdadweep -682 558. ' Applicants

(By Ad_vécate: Mr.Shabu Sreedharan)
Versus

I Umon Terr 1101y of Lakshadweep represented by
he Admmlstlatm Kavarathi [sland-682 555

2. 1 he Dnectm ofPanchayath

Umon Felrltoxy of Lakshadweep
Kava1ath1 Is]and 682 555

3. -The Ch;ax;person
Village (Dweep) Panchayath
Knllan Island, Union Territory of Lakshadweep-682 558

4, "l'he“l'"x'cc'utive Officer

Vlllag(, (chcp) Panchayath
I Klltan Island Umon Territory ofLakshadweep 682 558

~

U'mon ] eltrlt.o'xly ofI akshadweep-682 558. ’ Respondents

(By Advocatc (Mx S.Radhakrishnan (R1,2,4 & 5)

6. ()A 137/2013

. Jalaludheen K K.
9/0 Shalk Poqvalap

o




Kiltan Island,
‘dweep 682 558.

4, Ameerall A P
S/o Syed Mohammed
Arakalapura House, Kiltan Island,
UT of Lakshadweep-682 558.

5. Ismail T
- Slo Yusuf’
Tholiyodall—louse, Kiltan Island,
4 UT ofLakshadweep—682 558.

6. Syed Mohammed Koya K. P.
Slo Mohammed

Kanjipura House Kiltan Island,:
UT of Lakshadweep-682 558.

7. Kasimkoya C.H.
S/o Muthukoya
“Ammipura House, Kiltan Island, ’
- UT of Lakshadweep-682 558. Applicants

(By Advocate‘ ;Mg‘.‘S:habu Sr’eedharan‘)

Versus

Ty of Lakshadweep represented by
strator Kavarathi Island-682 555

2. lhe Dlrectm of Panchayath
Umon Territory of Lakshadweep
<ava1athl Island 682 555

3. lhe_ChalrpeI%on

5. He‘As’ms’:ta'ri't'fngmeer
Electrical Sub Division
Klltan Island _ :
Umon T emtory of Lakshadweep-682 558. Respondents




(By Advocate Mff‘.:gf‘;Radhakrishnan (R1,2,4 & 5)

7. 'OA 181/2()13

[ Sada <athulla A age 38 .
S/0-Kunhi Ahammed
A_]I’ldd House, Kiltan Island

kshadweep

2. Naralulla P.T. agje 26
S/o Kunhl R
Palllthlthlyoda House, Kiltan Island
Lakshadweep. =~ - Applicants

(By Advocate: I:\/Is.Dal'isy I. Daniel)
Versus
[ lhe Administrator
‘Union Territory of Lakshadweep

Kavaxathl-682 555.

2. _1 he Chalrpelson

Dxrector fPanchayal
Departm ent of Panchayath
- (avalathl 682 558. Respondents

(OS]

) (ByAdvocate: M;_'.}S.Ra'dhaki'ishnén (R1& 3)

8. O.A,fNo.‘zli/zol's

P.P. Havvabl W/o Abdul Salam
Labouxel Agncultural Department

Applicant

1. The ;Dire'ctotﬁ Eroi;f Agriculture
Union Territory of Lakshadweep
Ka\'/aratti'lsla_hq - 682 555.



&

(By Advocatc Mr

9.

o

The Administrator
Union Térritory of Lakshadweep
Kavarattl Island 682 555. Respondents

. fRadha krishnan)

o A 266/2013 o

Sabir AhK
Kul_lyathlyoda:House,
Kiltan Island. *

" C.P. Firoz .
Chemmanam Palli House

Kalpeni Island.

K.P. Che;iyakoya
Karuppathapura House,
Kalpeni I‘Slah’d.

M C Jaffel f';?
Pal klpUla HOuse
Kdlpem Island

Habsa A
Al1kome House
Klltan Island

A P Naseema
Aynapura",_l—louse

Applicants

(\c mmlstratlon of the Union Territory
of La l(shadweep, Kavarathi - 682 555.
'l"he DnectOI (Serv1ces)
Admlmstratmr') of the Union Territory
Lakshadweep (Secretarlat)
Kavaram =

»'Envxronment of Forests
of Lakshadweep,
2 555, . Respondents’



(By Advocate Mr g Radhalmshnan)

10. () A No 268/2013

Umon Terx_ _"ry, Lakshadweep
2. B M. Mansoor
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
Agati Island, Union Territory
. Lakshadweep. Applicants

(By Advocate: Mr. Grashious Kuriakose)
Versus

. ] hc Admlmstlator
Umon Femtony of Lakshadweep,
Kavarathl — 682 555.

2. he Du ector of Panchayath
Dcparlmem of Panchayath
Kavarattl - 682 555

Dne(tof o\ Sérence and Technology

has

5. Special Ofﬁc;;e;:
Village (Dweep Panchayat, Agatti) — 682 558. Respondents

(By /\dvocatc MxS Radhakrishvnan)

I1. ()A 269/2013

Applicant



1. A K. Sajeed

.-Kalpcnl Island

3. AI Ahadabl -
Athanam Thottam House
K'alpenilsland;

4, P.P. Sulaikha
Puthlya Pandaxam House
Kalpenl Island

5. C P l\loouehan
' Chemmanam Palll House
Kalpem Island

6 . AK Bcebl :
Al akkalar House
Kalpenl Island

7. _l\/l P l\/lohammed
l\/lUlllpLJId House _
Kalpem Island Applicants

KB, Gangesh)
Versus

L ”_ ninistrator,
_tlon of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

The Dlrectm (SCIVICGS)
/\dmlnlstratlon of'the Union Territory
o'f Lakshadweep (Secretariat),

(3]

@

griculture
v of Lakshadweep,

: y l_ts Director. ' Respondents

SRy :
(By Advocate: Mr. §. Radhakrishnan)



15. "OA 300/2013

L. B.Koya, age 42,
S/0 Bammad, Bilutheth House
Andrott Island.

2. B.Ahammed, age 43
S/o Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel I-Iouse
Andrott Island.

4. -P.P.lassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

5. «M.P.Pookunhi, age 50 ,
S/o Khader, Matharapura House,
Andrott Island.

6. M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

7. C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

o0

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

9. T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andloul land.

10.  B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I'l. P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

12, A.Jamal, age 48,
S/o Abdulla Attalada Allyathala House,
Andrott Island.



14,

15.

16.

17.

18.

20.

21.

22.

23.

24.

15 -

A Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. ’

..Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,

Andrott Island.

C.Pookoya, age 42,

S/o Sayeed Mohammed, C Kunnashada House,

Andrott Island.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

QA.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,
‘S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott [sland.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
“Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P:, Moosathada,
Andrott Island.

1(;C.EMOhammed Hussain, age 39,
S/o Sayeed Ismail, Kannichetta,
Andrott Island.

P'.P.;I'—Iamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island. ' '



25.

26.

27.

- 28.

29.

30,

35.

36.

ittt

16

M.P.Khaleel, age 37,
“S/o Assainar, Matharapura House,
Andrott [sland.

P.P.Hassan, age 41,
S/o Abdul Khader K Pelumpallyllouse
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
“Andrott Island.

L..Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
- Andrott Island.

l~l‘1<.l--luésain,'age 35
S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohémmed Rafeek, age 31,
S/o Koyamma, Kunhamkalam House,
Andrott Island. :

K Mohammed Fasal, age.32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott [sland.

K.Mohammed Basheer, age 34,
S/o Aboosala U.K. Kunthalhalam House,
Andrott Island.

K K.Mohammed l arook, age 27,
" S/0 Kunhi Seethikoya, Kmakkadamah House,
Andrott [sland.

A Rasheed Khan age 39
9/0 Ayeed Ismail, Aliyathara House,
' Island.

K Abdul Salam, age 33,
S/o Muthukoya, Kannathnnmada House,
Andrott Island. .

K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island.



39.

40.

41,

42.

44,

45.

46.

47.

17

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott [sland.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

Andrott Island.

“Ubzidulla, age 29,

S/o Seethi, Bappathlyada House, -
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M. C Ilammedathb1 age 37,
D/o Y.ousaf, Mylachelta House,
Andrott Island.

Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
“Andrott Island.

(JLlhdI Madeena Beegum, age 37,
Do, Mohammed B, Aliyathara House,
Andrott Island.

okunhi Koya, age 36,
S/o Ydcoob, Kolikkatt House,
Andx olt Island.

K Dexvcsh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants



N R SO

18
The Administrator
Union Territory of Lakshadweep

Kavarathi -682 555

Director of Education

=Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

I\/Ioh‘al;’nmed Shamsheer M.K.
S/o Bathesha U.P.

* Mayamlkkada House, Androth.

Mohammed Asker
S/o -Seethi
Aliyathara House, Androth.

Noushakhan M.K.
S/Qr{sglcd Koya
mkakkada House, Androth

med Kasim P.P.
S/o Kidave, Palathupra House, Androth

Abdul Akbar
S/o"Subair
Pandath Puthiya Pura House, Androth

Mujéeb Rahman

. S/o lbrahim

Aliyathara House, Androth

sim Koya _
‘hathi House, Androth



14.

15.

16.

17.

18.

19.

13,

19

Moha.mmed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusala
Thecherl House, Androth

Muh’ammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya

‘Shaikkinte Veedu House, Androth

~ P.P.Koyamma

S/o P.K.Kidave
Palathupura House, Androth

Muhammed Khaleel
S/o Abdulla
Aliyathara House, Androth

Muhammed Basheer C.P.
S/o Abdul Khader
Cherikkal Puthiyapura House
Androth.
S

(By Ad\}:()'q-até: 'Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents



9- <

()A.'301/201:§‘_ﬂ

Attakoya T.V, age 4'4

S/o Koya T hankgal T,
Thail 'th=Vallyal ckattu
Androth- Island

Sayecd Koya ag_,e 43 _
Slo Koya Kldave Allyathara House,
Androth Island.

Mohammied, 'ag'e 54
S/o Shaban, Biriyammada House
Androth Island.

Yousal, age 60
S/o /\hammed Kandalath House,
/\ndloth ]sland

MUJGCb Rehman age 35
S/o: 1 (“ya Karachetta House,
Andloth'Island |

/\bdul Nasa1 age 38

S/Q,Na_ll_a K,OY?I. Kunnashada House,
Androth Islarid. .

"I'\'%/loham.me{d Basheer, age 37
S/o Yacoob Allyathara House,
/\ndloth Island

age 35
, Pandath Puthiyapura House

Faokaya, et
S/o: Koyamma Mayampokada House,
/\ndlolh IsJand

Noutal ag,e 43
Slo. Ixoyamma Koya Thacheri House,
/\ndlolh sland _

acheri Moosathada House,



13,

16,

17.

19.
20.
| 21. 
22
23,

24.

'Andloth Is "nd

o1

. Jalal,age 37 i
S/o’ Kunmseedhl  Palathupura House,
-Andloth Island ' :

Falook age 49
9/0 Koyamma Pochalam House,

‘And1 oth Is and

Abdul Hassan age 51

' S/o Abdul Khader Karachetta House,

Andloth Island § :

sam age 42
hlkakem Pura House,

Kunnashada House

Mohammcd Llyaudden age 33
S/o Sayccd Mohammed Ncclathupura House

ammed, Kunhali House,

;agé 33 =
odamkakkada House



25,
- 26.
27.
28.
29,
.3a
31,
32,
33:
.34,

35.

And1 oth Isl

o w@muZZMq .

thlyanalakam House

Andxoth Island-'.' |

Cmfom age 41
Sto. lhangu Koya Pentamvell House,
Andloth Island B

Slddceque l age 43 :
S/o Kidave, Modlyothada House,

_ Andloth Island

Shanavas age 33
S/o Kunhi ‘Koya, Pochalam House
Andloth Island |

'gQSOn_
sAliyathara House,

9/0 Hdm7a Kdya Aliyathara House,
/lndloth Islan' L




37.
38.
39.

40.

42.
43.
44. 
45.
 46.

47,

23

| Mohammed Sdleem age 33

Slo’ Koyamma Kann1pu1a House,
/\ndloth Island

‘Shamsuddeen age 33
S/o' Abdul Kadex Behchetta House,
Andloth Island BRI

Kunhlscethl age 47

S/o /\boo Sala, Lavanakkal House,

Andxoth Island

-Yacoob age 45
'S/o Sdmddeen Kunnashada House,

Andloth Island

'Abdul 'Jabbdl' ag,e 38

S/o Sayeed Mohammed, | Kannichetta House,

/\ndloth I%land

Jamal age 4
d Bukan Bldumkattu Bilutheth House,

%ajma Bc%um age 29
- Do \Iallakoya Lavanakkal House,
Andloth I%land :

i

. Shahana% B.e}eglg_m age 28

/\nl oﬁh I%land

Idbdl agc 42"5 S
S/() Yousaf '




438.

49.

50.

53.

54.

55.

56.

57.

58.

59.

R T U S
M g B ST s Mt

2k

]ias;an age )9:
S/o Sayeed { Bukari, Matharapura House,
/\ﬂdl()lh Island

Mohammcd Sdleem age 38
S/o Y()u%af T hallath IIouse
/\ndnoth Island

Mohammcd Musthafa age 36
Slo Pookoyd Neganmada House,
Androth Island.

Koya, age 36
S/o Attakoya, Mathil House,

' Andtoth'lslandﬁ ,

Kamil, age 41
S/o.Muthu Koya, Palathupura House,
/—.\ndl'oth Island.

/\@11 agjc 30

Slo Scuhl Koya [Lavanakkal House,
/\ndxoth I%land

Sakmi\‘/a dgc'32
S/o Muthukoya, Bilutheth House,
/\nuoth Island

Salnh ‘ape )7
S/o Kunikoya, /\ynamada House,
/\ndloth Island

Rdhmathulld agc 39
S/o Slddccc ue; 31lutheth IIouse
/\ndloth l%land

\/lohcnmncd /\slam Nasm agjc 40
S/o Sayccd Mohammcd Palliyet House,
/\ndxoth Island

Sayced Mohémmed, age 42
S/o Kasimi, Achadapurakattu House
Anch;oth:I‘s]aﬁd‘.._

Anvcn Hussam age 29
S/o Pookoya ‘Kunnashada House
Androth sland_:




6l. F
akkada House
62. CheriyaKoyaj.age 32
- $/0 Aboo Salah, Perumpalli House
Andxoth Island
63. Muje,eb Rehman, age 37
S/0,Sayeed Buhari, Karakunnel House
Androth Island. -
64. 'Nou el K, agc 33 .
%/’o Nattaya Koya Cher 1yadam I—Iouse ,
65..
amm ifKarakkada House
10th Island
66. Shamsu Shumoos age 34
" Slo (,henyakoya M. Pentamv1lapura House
“/\ndloth Island
67, Wihamis bul Naser, age 308
o ottiathattu House
68. ahulla, age 33
‘ ya,{"Nallal House
69.
’ Andioth Island
- 70. Rlyas agc 29
' ‘S/o Shalk Koya P ’§ Pentambellpura House
71.

vzfiP:aﬁdathu Lavenakkan House



2.
73,
74,
75.
76.
77.
78.
79.
80,
81,
82,

&3.

S/o Porok.uttyv M Mathl] Hou%e

Andloth Island

'Mohammed Hassan aged7
_S/o Sayeed Mohammed

Achammada House

/\ndlothl land:

Shamsudee 4_,;;age 32
S/o. Muthu Koya K. Nclla1 House
/\ndtoth Island |

Mohammed Naseel age 28

-S/o Muhammed, Pentamvohpuxa House

/\ndroth Island

Raulath Beegum, age 29 |
S/o Thangakoya, Arathupura House
Ahdr'oth Islén'd.

Fathahuddeen age 38 _ :
S/o Kldave U K., Makket-House
Androthilsland.”

Mohamm ":;'.'Mustafa age 33
Slo Ahammadlya Jabalpura House
Andnoth Island

M'o} ammedv ::asm, age 47
9/@ <1d e VLK ., Makket House

ooéa]ih, age 40
1amined, Bilutheth House



84,
5.
36.
87.
88.
89.

90.

92,
93,
94,

95},

| S’llecm age3l

27

‘/\ttakoya age 49

S/o Yacoob Al

liyathara House

fhiyapura House

: S/o Sayced \40hammed Palltyett House

AI']leth %land

BdShC@I ag,e 55

' Thachcn Moosathala
| /\ndxoth Is]and

Mohammed Falool< age 33
S/o. Nallakoya, C.L., Thar ampalh Makket House
Andloth Is]and

'iaééSA |
K a,-.:Moosakada House

b/o geelhl Ka1akunnel IIousc

: /\ndloth Island

- \/Iohammed KaSIm age 33

' d--’;:Mohammed P.C., Pathada Ilouse

_ussam age 41
0 Sayeed %ma]l Kandalath House
/\ndnolh Is:lan'd

Sabn Khan age 33
S/o Koyammakoya “Thattampokkada House"

i, Podamkakkada House




06 A

97.

98."

99,

101.

102, 1

105.

107.

Mohammed .
E dayakkal House

U g

298

thafa age 42

Andloth Island

Navas agje 25
S/o Hussain; Thahna Man211

/\ndroth Island

Ilassan age 33
9/0 geethl I\/I Lavanakal House
/\ndnoth Island

1,!

Mohammcd Basheel age 42

. ZamuliAbld
_ S/o Kldave K Palliat House

5

S_/o ’Ybusaf Nellal House

age 26

/\ndloth sland

Muthu Koya age 39
S/o Kunhl Scethl Makkette
/\ndxolh lsland

”fukhbed age 30

l<6ya Kerakkada House

ﬁ_g627

e'.M P. Pandathupura House
/\ndxoth ISI' ado,



109.

113.

114,

118.

119,

| . 108.

.2'9

:::Iggnd;a_thupura House

Ubaldulla age. 29
Slo Sathal Kanmpura House
/\ndloth Island :

Jalal, agc 49
S/o Yousal P.; Moodampura House

,/\ndloth sland

. 'Kldavu age. 55

S/o. Indeen M. Blrlyammada House

| Androth Island

Kidavu' dge 59'

Slo Ixjab Mekkat House

/\ndxolh Island

v Mohammed Salahudheen age 26
S/ Koya T.P., Kandeth House

A}n_d_,qth S.land

Moha ﬁ?é':ﬂShakeer age 22
| ethi, Makket House
,tnd

Mohdmme, ,/\'lthaf age 24

~ Slo Jdmal Mayompokkada House -

/\ndxoth Igland

/\bdul (Jafoor age 28

‘S/o Nallakoya T, Bappathlyoda House

/\ndroth Island.

Mohammed Yathlya Khan, age 23
Shé K;, Mathll House

Kunmkoya age 35
S/o Ahmed, Ponmkam House
And;oth sla_nd



120.

121.

123.
124,
125,
126

127.

'129.

Jamul /\bld age 4
S/o Assamal N. P Kandalath House
/\ndxoth Island '

Mohammcd age 50
S/o /\bdul Khadel Kaval Chetta House,
/\ndlothlzlssland i

/\bu’N ;
Slo- glddxque Kunnas 1ada Hou%e
/\ndxoth Island '

Mohammcd Aboo Salih, age 37
S/o Musthafa .Ammelam House,
/\ndloth Island

Koya age 37
S/o Sayeed Mohammed, Lavanakkal House,
/\ndxoth Islcmd

Mohdmmcd Rafcek C.P. age 38
S/lo Sayeod Chenkkal Puthlyapwam

.mc'_‘Rafeek age 40
Ukkas, Biluthieth House,
/\ndroth Sl'élwd

rMukbcel age 28 .‘

S/o Majeed L, .Pelumpa]ll House,
/\ndloth Islan‘d

.{ashced Khan age 33

S/o Kld vc /\ Blyyadachetta House

9/0 KoyammazjK.P Bappéthlyoda House,
/\ndloth Island

Mohammcd Kasxm age 30

/>~



1__32.

134.

;T.M., age 38
ly Makket House,

S/o‘-Kldave Poovadakkattu House,
Andloth Island '

Mohammed Saleem age 31
S/o Hassan Kunm Keylyoda House

| » /\ndloth lsland

136
137,
138
139, G

140.

" 142, Han

143,

Koyamma age 47 . .
S/o Aboo Salch Kavalchetta House

Sl Koyan na Kaxachetta House

And‘roth Island

Abdul 'A/eez Khan age 41
S/o Mohammed Blrayammada House,
/\ndloth Island

ed 'ussam age 28
; Alnmelam House



143."
145,
146,
147,
‘148.'
149.

150.

Mohammed Iqbal age 38

- S/o Nallakoya Perumpally House,

Andloth Island

Pookunm age 56 :
8/0 YousafHaJl Bappathlyoda House

(,he'nyakoya age'3v6v :
S/o Kunmkoya P , Thacheri House,
Andloth Isldnd

Nasccmudhcen K S P. age 28

| S/o Abdul.Khad_et F Karachetta Safommapura House,

151.

152.

154,

155.




156.
"1‘57'.
158. 
159.
; /\ndloth I%land

160.

161,

164.
165.
166.

167.

it al House,

%addkkathulla g 3%
S/o Buham V K, ‘Ch tapokade House,
Andloth Island

Ba%lm ; age 4()
Slo’ Sayecc K, Kunnnashada House,
Andxoth I%land W

Mohammed Km alshi:' age 25
S70. Sayeed Mohammed Karakunnel House

)

Snaj, age 47 ;5' !
S/oKidave K. Kunnumpura House,
/\n( loth Island

Mohammcd Ralfi; age 31 _
S/o Ham/a Koya K., Pathummapura House,
Andloth sland '

@ajeed Mohammed age 54
§/o Kldavu Poovadakkattu House,
/\ndloth Isldnd ‘

',l?hac-iig:ri House,

é.:-P..,iv"ﬁfhacheri House,

Yakoob age 40
8/0 Kldd\’u ; f,.mmelam House ,
/\ﬂlelh Islan :




A - g ,,,v- S 4R

: l\4ohammed I\a’fee age 42

168
S/o Koyammakoya Mayampokkada House,
/\ndloth 1sland

169. 'Mullakoya agc 47 :

S/o: Ma;eed K, Lav i ak}gal House,

170. , ‘

9/0 ;Krdave P Ammelam House
/\ndlolh Island L

171. \/lohammcd Kasnn age 46
S/o Yousaf, Bappathlyoda House
/\ndl()lh Island :

172. dd(C]d ag,c 31
D/o Kidave K., Thacheri House,
Androth | sland

173. Mqublf agjc‘54

K 3 “I alathupma House,
_ T
‘,’.f‘,';" l :

174. Manz Iy Zayeed P. P ,age 25
S/Q,j;\:;/l-! tchulzlah Puxathlkkatt Puthiyapuram,
/\ndnolh :

175. Ali /\kbdl (_,gage 25
S/o Cher 1yal<oya Kannathlmada
/\ndlmh lsland.i; :

176. 1\/1ohﬁnﬁn'cdxSavlcem agjc 33

(By Ad

Versus
TR hé /\dm'fmstl Afor
/\dmml%tlauon of the UT of Lakshadweep
]\dvcualhl 68
2. Dcpdllmem Of /\gl iculture
T ofLakshe ixk/ccp, Kavarathi 682 555

1 s‘Dnector

Applicants



Respondents
( By Adﬁ déé't’é :A:I\':/I"'r-..

17. OA 302/2013

1. Jafcx age )5
‘ S/o BabUJan Panncthecheua House
Amlm Island

4 Nallakoya age 40 '
: %/o /\bdullaKoya Puthoya Kannlyam House

5./ 4, age 47

S/, (1da -ottbchetta House
/\mml 1 hnd

7. Jabbeu P C, age 36

g S/o Cheriya Koya Puxak:kachetta House
Amml Island ’

Applicants




'(avamthl 682 555

3. DISU ict Panchayat
' Amini represented by its
'l'ixecmive*Ofﬂcer.

4. Village (Dweep) Panchayat
Amini Island répresented by its '
l xccuuve Ofﬁcel :7 _ ‘. Respondents

(By Advocate M1 S Radhaknshnan/M/s Sheriff Associates)

18. -OA 303/2013

I 'Aboobakel .;,;'age 41

9/0 KunhlkunhI Pallam House
Kavalath Island

2. \/lusthafa B I\ ,'age 45 -

Lo

S/o (,hcuya'koya K Aympwa House
}\avalalhl Island

5. Yacoob K. P"“a‘g‘é 41 -
Slo-Kidave UPi ; Kuttipapepurd House
_ Kavalalhl Is]and




10.

1.

M’ah‘“ i .d

:_' f' :"( . co 37 e e e

MUJeeb Rehman B age 30
S/o lhangakoya Blrekal House
Kavaxathl Island o

' Sajilha age 32
.D/o Ali Aladam Poovmoda House

KanIdlhl Island

Bashem P I age 44 -
%/o Mohammed Ralllpura Puthiya [llam House

9/0 /\hmed Kammmada Kadapurathaba House
Kavalathl lsland '

Sdlccm A. P - ag,c 34.
%/o Mohammed C.P., Athampapepura House
Kdvanalh] Island

s'am P.A., age?29
K P Puthlya Alikom House

ge3s
1n11<ad House

/\nwal A.P. age. 3'9
S/o Muthu Ayncpula
Kava;alhx lsland



20.
21,
‘2_2.
23.
24,
25.
26.
27,
28,
29,

30.

Yy
ol e
- 38

1epura

‘ < yabiyoda
(avalathl Island o |
Mamkfan K P age 30

Slo Abdulla A, Kuttltapepura
Agam lsland Tk

lhdayathu ld S. M age 36
S/o ¥ -Iam7ath B. K. ; Subalda Manzil

' I\avalathl Island

Ansan P:.P‘., age 31

_ S/o Chenya Koya K P. ; Pakichipura

Kavalatln Island

Sullman K P age 38
S/o KlCldVC U P., Kuttipappepura
Ka\/dldlhl Island

Yacoob C P vag,e 40

-S/o Ilam7atl {\/eloda House
l\avmatln Island

/\ltdkoya B age 41
\/I I, Birekal Housg

lllveedu House

'K.K., age 31
unnamkalam House




34,
35,
36.
.37.'
38.
39. )
40',}
41

e

Klltdn Island .

Ilussamall K P ;-age 33

- S/0 Mu wmmcd C, Kuttlthayapwa House
B Kavaxathl Island :

Sulalman M age 37

S/o ]Iam/cuh M, , Maidanoda House
Kdledlhl Islcmd

Ka)a Ilussam C age 37
S/o /\hammed Khan T.P. Chungam House

C...age 38

Mohammcd Shaﬂ K.P. , age 32
9/0 Qayed Poo, A; Kakachlyapura House

: I\avardthl lsland

Mohdmmcd Raﬁ B age 33
S/o /\ttakld‘aw T P Beelanthoda House



43, MG

44,

45, Deélhatli age 3 T
S/oM ohammcd T, Anianathakepura House

_ Kavalathl Island

46. @hai’al’udhc‘on age 24
' Q/o AlA Poovmoda House
I\d\’dldlhl l%]and

(By Advocale M1 K B Gdngesh)

, - Versus
I
el ‘.4 l ’
2. panmem ;o,ngjncultLue
Ul of Lakshadweep
Kd\’dl’lthl 682 555 leplesented by
11@ Dncclox '. L
3.
4.
S.
(By Ady
19.
1.

fimeectta House

Applicants

Respondents



10.

P gnaj dge 31

S/o Abusaia, Putjlyalllam House
Amini Island.

K.K {a/ak age 27

S/o: (hadelkoya Kunmyatamkakkada House

Amml Island T

/\m]m Isla‘nd‘

K L Moosa agc 44
S/o Attakoya Keelachery House -

‘ /\mmz Island

' :

' B Kasmlkoya agc 42

S/o”Lhenyakoyd Balapp House

' _-l._al;oya Madam House
/\mml Island ;

Pookunhl
Sto T .C. Yousdf Nooxmahal House
/\mlm l%land :

Applicants



d‘e’.‘ ‘g"(bfwe’ v.ag

L2

hayats

anchayats
ofthe UT of Lakshadweep,

31)11@([01 of ducat'on L
iDncctmalc oI Lducauo )

Administration ofthe U of Lakshadweep
Kav(uathl 687 555

Village (D\;vfe;e;p) l)-anchéﬁat

- Amini Island represented by its

1~>\ccuu\/e O ﬁcen

(By Advocdte I\/h S Radhaknshnan)

20.

l.

() A N 3&75/2013

[\/ ohammcd Abd | Razak
S/o UK. Nalla Koya
~/\ualada IIousc

/\ndmu l%ldnd

/\hdlott Islanﬁ

(By /\dvocate M1 K B Gangesh)

[\9)

V e.rs us.

'l hc, /\dmlmsu aton

i Kavarathl 682 555.

°P.

Dapaltmcm of Enwomment of Forests
WUnion lcmloxy of Lakshadweep,
Kanlalhl 687 555

t

A

Respondents

Applicants

Respondents



43

:E:Vocdlc 1\/11 % ‘ Radnal<1 1shnan)

21. UA 326/7013

I Savac l K ag,c 40

S/o Mohammcd A ';"ivirinikkadu

Kava'lathx lsland

(OS]

/\bodbacker P ( ., age 34
S/o Irathahulla, Puleenakeel
| l\dlealhl Island.

4. - JGhanCCl AP ., age 32
S/o Hameed, /\lldpma
Kavcuathx Islcmd

Versus

P '1 hc Admlmsucnox
/\dm'msuatnon oflhe UT of Lakshadweep
Ka qy_a_{ alhl ,‘6‘,2)2 5 55.

2. Direcior of-Panchayats
' D mtmcnl ofl?anchayats

-I\avaxdthl ”68? 555
xcplcscmcd by its Dnectox

4, Vlllabc (chcp) ’anchayat
Kavalalhx 1sland represented by its
B xecutive: O.H_IICCI

(By Ac:ii\; IC M ‘.S-{’fi?@dhakrishnan) v

Applicants

Respondents



22,

(By Adv'o'ca'tle:- Mr.K.13.Gangesh)
Versus

l. The /\dmmlslmlm :
Administration of the UT of L akshadwcep
.l\av(muh} 662 ))5.

2. Dncuog of Pancha_yats
Dcpcnm ntof Panchayats
-\dmmlsu on of the UT of Lakshadweep,
Kavarathi=6§2 555.

3. Department of Environment & Forests

Union Territory of Lakshadweep
Kavarathi-682:555

4. \/il]clgc (D\'«l:eL»p): Panchayat
l\d\’dldlhl Island represented by its

i~

\C(.UIIVC (‘ ‘hucx

(Byﬁ/\d&{'oﬁ | "\/h SJ?adhalmshnan)
23.
I
2
3 [\/lohdmm agc 35 :
) .. Karutholapua House,
4. age 41 |

Pallam House,

Applicants

Respondents



45

Pappadam House,
: Applicants
(By A s
‘ . Versus
I, The Admmlsuatox
Administration of the UT I of Lakshadwecp
Kﬁ\/ﬂldlhl -682 555.
2. )muox 01 mohayﬁts
' _ Depaxtmem ofPanchayats
A umslmtnon 01 the U? of Lakshadweep,
‘Dnectoxate of};ducat]on
Admmlsuatlon of the Union Temtoxy
of L. ak%hadweep, I\avalalhl 682 555
4, \/1llaoe (Dwecp) p anchayat
Kavarathi Islarid 1eplesemed by 1ts _
Lxccuuve OHICCI o ‘ Respondents

) re. \1lt(m _
lltan

Lo

Ap’pliéanis



PN 2

(By Advocaie:"Mr:P.V,Mohan
A Versus
gfi -

I T hc Admlmsnalm :
/\dmlmsuatlon ofthu U1 of _akshadweep

Depat : Panchayats 4
V/\dmlmsuatlon of the U"I of Lakshadweep,
Kavarathi- 667 555

3. ‘The Clnefl*xccuhve Ofﬁcel

District Panchayal Unit

Kiltan, Union TCIHIOI)’

of Lakshddweep 082 557
(By A(l\/()cdk Ml S Radhaknshnan)

25. Ol\ 331/7(”?

I
T 0.1.1 dkshddwcep
\Votkl% as-casual labourer in the Department of
Scmncc & Te cc mology, Agatti, Lakshadweep.
p)
3.

Respondents



47

Applicants
(By Aduo iakose, Sr. & Ms.Daisy I.Daniel)
ersus
1. e :
veep; Kavarathi-682 555.
2. “Chanpelson : g
Village (Dwecp) Panchayat Agatt1 -682 557.
3. Chanpcnson . '
' Vlllage (Dweep) Panchayath Chetlat Island 682 554.
4, The Junmn;ﬁcmnhﬂc Ofﬁcex
Depaltmen of ,c_lence & ‘Technology
5. The Jumol Smenllﬂc Ofﬁcer
| Depaltment- of S Sc1ence & Technology
/\gam 682 557 |
6. Dnectm ofPanchayath
- Departiment ofPanchayath -
1Kava1ath1 =682 555. . | Respondents

(By Advocate M1 S: Radhakrtshnan for R1,4 D & 6)

-S’/o 94)/@(1 Buhdu
Km 1yalh\v0 u, K\Stan

Applicants

Versus



o

';e'llvké?‘s:::hadweep

'-Kavaxattl
3. Sub DlVlSlOnal ()fﬂce
Kiltan Island; Umon Temtmy of Lakshadweep
' Knllcm S
4. Director, i
Services, .

UT of LakShadwecp, Kavalattl

S

(By /-\dvoca'te':'Mr.S;;Radhakrl-shnan)

27, OA 344/2013

l. Kassim A
' Sto. /\uakoya P. P
/\llyathala I]ousc Andrott

2. Jalaluddm N i
m]ada House Andlott
3. i_\/lohammed Ilassan C. E

So: Kunhlkoyd SVP
I dayakkal House Andrott

4. Mohammed Rafeek CK
S/o0.Koya K. C
Cheriya-Kakkanal House, Andrott

5. 'i\/l'o'i'm.'n-imnui Kélﬁd!ilddih M.K
5./0 Shihabtiddin Pookoya Thangal .
"kkada llouse Andrott

7. NOOJ ul II.assan A
S/o \Jall koya U.K
/\ualad al uslef,Andlott

PR HER

Respondents



[\

(V'S)

) Admmlsu a

n.oftne Untion Territory
ofLakshadweep Kavalattl — 682 555

Director of P anchayats .
Depattment of Panchﬂyats
‘/\dmlmsucmon of the Union Territory-
of Lak_shagbycq; Kavaratti — 682 555

l’)cpallmc'n:l of’[ilechicify
Union lemloly of L. akshddweep

' jKavcualhl-— 682 JDQ

Vllla&c (Dwecp) anchayat

D/o Hamsa I ll;e;cheua House Agathi

B LC ‘I‘a Lh u mma ;;l‘,’;. Vo

ID_/;o,f'-K-é,s'mlig»'-K':nya;; Puthanveed House, Agathi |

Py nakad House, Agathi

a{"j}a;"nl{ﬁka'da House, Agathi

' /\bdu Qhukdox

Slol, ate Usaf 2
Mc]alllam House /\gathl

Ihdayalhulla M K
S/0. /\boobackm_ Koya V.K-
Makka%hlk {a House; Agathi

Applicants

Respondents



16.

5O

S/o Kdsii (oyd (, P
POO\/andd llouse Agathl

Kunnathalam House Agathl :

Nazer K .
S/o.Kidave - _
Kunnikam_iyapa;dgl House, Agathi

Showkathali M,
S/o.U mmélf: B e A
Mal<jayachdda{lﬂouse, Agathi

Nascul .
Sfo.Muthalif K
Pathada House, Agathi -

‘Abeobacker N.M
S/o./\bdul Rahman F

8/0 Mohammed Koya
l\ak]mch llousc ‘Agathi

/\/hdl c * ;
S/o. \/Iohammcd Koya T P
Lhallakkad llouse /\gathl

/\boobackcx K

e BT e
DT IR TR Y 5 LN
R A i



23,

24,
2.

26.

27.

30.

31

: Kasmxkova K

5l

e Agathl

| ‘S/o Koyva :

Biyathdblyoda it Iousc Aoathl

Nafeesa M. K
D/o.Abdulla Koeya K .
I\/looth'unkakl\ad"x I Iouse Agathl

5/0 Abboback féKoya
l\amalma mlyoda Puthlya Illam, Agathi

/\boo)ackm U P
S/()../\l_} Mohammed
Uppathodﬂ llousc Agathl



33

35.

36.

37.

38.

40.

4].

42..

43.

52

§amcc1 .' :
S/o Ma]ced
M.Lg‘mhj‘r_i_tlm

decd \/lohammcd L
S/o.Kalidp-

e lla H louse, /\gath]

Nascer TP  ' |
S/o.Muthalif |
Thekku Puthiya lllam, Agathi

Ubaid U~
S/o Flamza U

Um,mmerodachetta House, Agathi

Sycd \/10h<1mmcd K. T

S/o /\boo Sala l

bl
S$H/0.E athahulla .
Bnycmhdblyoc a House, Agathi

llaJ 1omm'1 FP B
D/o /\bdul ]\adukoya P (,

Vv san
ferd



45.

46.

47,

48,

49,

Roslma .
.D/O Sa\'ed

53

*dul Rahman

E K oodam House As_athl

y

Showkathall ¢
S/o:late /\uakoya -
Salldmyoda House Agathl

Nl%amudhccn V K
S/oHamza C:K (L. atc)

'-‘:\’adak l\ccla Illam Agathl

Mohamme( A]1 C.p
S/o. Kasml Koy.a A

Applicams



[\

Respondents
Ummer F an_Q'o k-Shafi
S/o.Aboosala
Malikakal House, Aminii
P.A Sayedali’™
Slo.Hamzakoya
ulhlya Asharoda House, Amini
Rah‘mdth Bc gam : ’ - _
Dio /_\hcl,l]](}d,‘ © Malikakal House, Amini
Ahamedkdyéf o ‘
S;/vo.‘Koyak_ijd*c_fvu.,. Surambi House, Amini
lelydbl p. (, ,
I)/() /\mhuk()ya Palllyachetta House, Amini
Kd“\/dlalll - Applicants

(By Advocalc M1 K B (Jangesh)

I

: :i’.\/ex}sus

IhL /\dmlmstlalm
/\c ministration of the Union Territory
of L aks adwccp, Kavalatu - 682 555




5. : D) Panchayat .
iva rd replesented by its
Executivé Officer E_6825_:_555 Respondents
(By A idhakrishnan )
30.
L.
D/o I(unhlkunhl '
P:allncham I*I()usc Kavaratt1 Island
2.
3.
4.
5. - -
D/o lblahlm ut1,y A
Kee,lakoch ’thlyapulam‘,
Lavar g
.,!
tti Is“lééind
7.

3. iBee“ 1<_/\ynepura
D/o Abdurahlman
Ayhept




12.

13.

Rghlyambec"[ p“ "
‘ammed K P ;

Beefathummd B
D/&: Aboobacket .
»Beeramthoda:_“'.'f(avax attl Island

-i N PR

Réh'm'a'th Beegum I’Ii.P
D/o. Attal K. P
POChdldCthUId Kavarattl Island

Applicants

Respondents



S/o‘:Muthuko\ya L
Suramb1 House Amm1

Anwar Hussam
D/o Essa ‘ ¥
Kouapum ]Iouse Amml

i
3

.bdjllha Beegdm

Dlo,Sayeed Abdulla Koya
Belt House Amlm g

Hahﬂéé’dathbi" :
D/o. Shaikoyd -
Monakkallachetta House Amini

Hassamar
_S/o Mohammed
Ahmmcchetla IIouse Amini

h tﬁ:éz‘li-:lojLixse,‘_‘Amini.
Boéy%)

C e Vel'sus

Fhe Admmlstrator '

Admmlstnatlon of the Union Territory

of Lakshadweep, Kavaratti — 682 555

Dnecton of Panchayats

fE ducatlon
Umon Tcx rxt@ry of L.akshadweep
Kavarathi nepresented by
Dueclor of }:ducatlon — 0682 555

Applicants



Respondents

2. /\b‘dhl HaSsan
S/e. Attakoya

3. Saycd Mbh'a'mm.édw
TS/o ‘Aboosala: - :
zKarachetta House Andrott

4. Mohammed Hussam “
9/0 Mohammed
Bappathlyodé l—l-Quse Andrott

Applicants

T he Admmlst(ator
Admimstratlon of the Umon Territory
: ¥ Kavarattl — 682 555

_V'p'resented by its
f — 682 554 | Respondents



33.

‘Kunt athalam o‘se Andrott

3. Hass‘an‘
S/o.Attakoya’ i
Kunjanattichetta, Andrott

4. Yousaf
Slo. Pookoya A '

Puthlya Eddlyakkal House Amini. ‘ Applicants

(By Advocate Ml K B Gangesh)

: V_ersqs

!Z) ‘artment of Panchayats

Respondents



| (By Advocale .MI

Mansoor Ah ;
S/o, Muthukoya
4Pentamvellpuxd House Andrott

Mohammed I alsai
Slo. Slddeeque o
Makket {ous"’:Andrott

J‘he Admmlsu ator
Admlmstratlon of the Union Territory
ofldakshadweep, Kavarattl 682 555

l',)e»paxtmem:.of/-\_mmal Husbandry

'Vlllage (Dweep)ﬂPancf‘ayat
Androlt Island replesented by its
ercutxvc Ofﬁcer = 682 554

, ,{adhaknshnan )

Applicants

Respondents



I“Bekkput : lya_, Yeedu Agattl

4. K P Homzakoya SR
S/o.Aboobacker”™ ¢ |
Kamalma]mxyoda Puthlya Illam House, Agatti.

5. K. S1owkathaln e ‘L
Sto. Sydubukhan .
ondinoda ,ouse Agatu

6 B Sharafudhcen"”
5/0 Ummer Ella R
Bccya <utt1yoda House Agatti

7. V K Mohammed’ Mukth'ar ,
S/o Abdulla Koya '
Vadakk Kunnlnamel House Agatti -

8. Abdu] Rahlmdn o

Applicants

Lxeculwe O cer - 682 553 : ‘ ReSpondvents



o 3 N .-
"’y‘r‘f.‘ "’Q:, Se

Applicant

l. "l he Admlmstratm :
/\dmlnlsuatnon of the Umon Territory

of L. akshadweep, Kavalathn 682 555.

2. The: DlI‘CClOI (Sexv1ces)
Admlmstlatnon of the Uniion Territory

of L akshadwecﬁp (becxctarlat)
Kdledlll ~ 682 555

3. Dcpartmenilt QFAgncultme
tnion Ter 1t01y ‘'of Lakshadweep,
Kava’rathl + 682 555. "¢
Represemed by ifs Dnector Respondents

(By Advocale M1 S Radhakx pshnan)

L. Mulhukoya
.S/o Shankoya

Applicants



R =
2.
ion Territory
3.

;Weep, Kavarathi-682 555
4. IVlllage (Dweep) Panchayat

“Andrott: Island: represented by its

Fxccut;vc _Ofﬁcqr -.682 554

(By Adyocate: Mr.$ Radhakrishnan )

38, '(:‘.),Afé'és/z“o;lé;,

ator

I ;

1“ofthe Umon Temtory
2.
3.

.qep.resemed by its
; -,:682 552

Respondents

Applicants

Respondents



10.

12.

13.

_S/o Kasm'

23] .1‘ e O e e TN SR .z,..‘..._._..:__...._.“___...,. .

Peechlyath Hous e‘ K’alpem

/\bdul Lalhee1
S/o.Pallath Kunh1 Koya
Nenempappada House, ' Kalpeni

Auakoya

M K Khalec L
S/o llamila Koya




Dlr, tor ofPanchayats

Department ?fl?anchayats

Admmlsu ation of the Union Territory
ofLakshadwéep, Kavaxattl

gl

Applicants



4
(By A an )
40. "

Abdul Lat' eefl} e .
Keela. Vlllattom Amm Island
Lakshadweep :

(By Ms. %hahna Kax thlkeyan)

i

P : T
L V{llage (Dweep) Panchéyath
: :Amm Island :

';Repne- 'ented by the Chéur Person

Versus

2. 'Secretary ; :
Dcpanment of Panchayath Kavarathi

3. Dlre(:lor -
E mployment and T :ammg
Unidh. 1emtory ofl,akshadweep
Kavarathx S

Respondents

Applicant

Respondents

Applicant



42, oA 362/2013

Rabeehathulla B.P., aged 35 years
S/o. Mohammed Koya TN, ¥
Labourer, Klltan Resudmg at Vallyapura House,
Kiltan Island L

(By Ad;:v.oiéa"“": Sri P.V. Maha;rf_an)

Versus
1. The Admm1$trator |
U F of Lakshadweep, .
'Kavarattn 682:555,
’.l..lectrlcal.Dlwsmn Kavarathy.

2. .Dlrector ofPanchayat
:;D partmcng ot Panchayal

A. L aged 28 years
Labourer Ammal

Versus

Respondents

Applicant

Respondents

Applicant



[By Advocate Sl‘l S Radhakrlshnan (R1- 3)]

44. OA 364/2013

Abdul Qublsh 'S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, U.T, ofLakshadweep, working as
Casual -Labourer, - ""Stock Inspectors Trained Labour),
Animal Husbandly D pa.xtment U.T. of Lakshadweep,

Kavalathl o

Versus

.Umon Telrltoxzy of Lakshadweep,
dValathl 682 555__ '

a-ksh weep, K_avarathl 682 555.

45. OA No 366/2013

1. Mohammed Kasun
SIS Sayeed
ka‘nmp\na HOuse
/\ndlotl N

Respondents

Applicant

Respondents



3.
Applicants
(By Advocate Mr, KB: Gangesh)
'4‘AVer'sﬁ'S: |
1.  The Admmlstrator
/\dmmxstxallon ofthe Union Territory
ol [ akshadwcep, Kavarath1 682 555.
!
2. lhe Dlreclon QfPanchayats
Porl.Contxol Tower Andrott 682 554
Represented by 1ts O”ﬁoer in charge.
4. [)1rectorate of Art & Culture
/\dmxmstnatnon ofthe Union Territory
of L akshadwcepi Kavaratti — 682 555.
Represented by 1ts Dnector
5. e
rlcuLIure
he Umon Terrltory
Respondents




EdY%

'_A'budheen Thangal, aged 28 years,

3.
¢4ndeth House, Andrott.
4. iged 23 years,
,__:f’deth House, Andrott.
3. ed;44 years, S/o. Kidave A.,

" .'Pan’chanal }I'ouse” Andrott

0. Khalr agcd 32 years S/o Muthu,
P uleenakeel House Kavarat‘u

7. /\bdulban ag,ed 34 years S/0. Hamza Koy,
Monalgkal House Amlm

8. :Sayed Koya 'age-d 44 years S/o. Pookoya,
Mcelachen House Amml | Applicants

(By Advocate Sn K B Gangésh)
‘-,.l_ ;,_.3 e e “ el 4l
'}' o '{"j( B l,E Versus

1. l hc /\dmmlsu at01

P
S

/\dmmnstnatnon ofthe U‘mon Territory of Lakshadweep,

o

Kavaxam 682 555 n

4. Vll age (Dvs/eep) Panchayat Andrott Island,
lcpresented by 1ts hxecutlve Officer — 682 554.

S. Vlllagc (Dwec
Kavaratti: lsland
Executive ()fﬂc'

Respondents

(By A

47. OA3692013



1.

12.

13.

: ,
S/o Sayed Méha-mmed,
ears, Sayed Tsmail,
48 years, S/o. Nalla Koya,

| years, S/0. Muneer,

( ged:\32 years S/o. Nallakoya,
Perumpally H use, Andrott

Noorul Amee aged 36 years S/o. Shaikoya,
Pandath Puth ‘a,Pura House Andrott

llam/akoya af?ed 52 years S/o. Koya Kidave,
Chckkarakkad 4ouse Andrott

Mohammed ¥ Sim, age | 37 years, S/0. Ahammed,

m A :aged 39 years, S/o. Yousuf,
And‘rott

_,45'>t ears’ ;iS/O. Sayed Koya,

rs; S/o -Koyamma A.,
drott. 14

_:A_.'eijd : 4 iears S/o. Thang Koya,



18.
19.
Applicants
(By Ad
| Versus
. T he Admmmtxalon ‘
.Admmlstratlon'of the U'mon Territory of Lakshadweep,
Kavaratti- 682 555
fDepammcm [ : ;Panchayats
.Admmlstx tlon oflhe Umon Territory of Lakshadweep,
Respondents

d 35 years S/o. Ukkas,
use? K_Jﬁagvarattl.

.]'



8.

9.

(By Ac

I
/\dmlmsucltlon .o‘flhc Union Territory ofLakshadwcep,
Kavaratti- ()82_5‘55

2. Dncuox oi Panchayats
Dcpantmcnt of Panchaydts
/\dmnmsltatlon of the Union Territory of L ak%hadweep,
Kavalam Y :

3. ‘Dilcct‘or‘“atc' Mc_dlcal and Health Services,
Union Territo _'ofLakshadweep, Kavarathi,
'chxcsuntcd by 1ts Dlrcctm 682 555.

4, Village (chcp) anchayat,
Kavaratti [sland, represented by its
l_\LCLlllVL ()I’l‘lc;ér.' - 682 555.

5. Village (I)wccp) Panchayat,

2

/\l’ldl()ﬁl;l%ld‘ i pn}cscnled by its

P NdSCLl, _ dgcd 35 yeam S/o Kunhikunhi,
qul;gh_gm H Iou%c Kdvaldtll

PI Nascu ""gcd 32 y(,ax% S/o Hamzath,

I’uthlya Hlam' Kavaram

Applicants

Réspondents



d 24 years, D/o Ali, -
'S’,‘_;D/o Kojan,

ears, S/o Mullakoya,
'Sdldbly()dd Housc Kavaxattl ~ Applicants

/\bdul Rd/ak aggcd 28y

(By Advocate: 811 K B (Jdngcsh) ,4'

Versus

The /\dmlmS{l"llOl
/\dmmmtnalxox oflhe
Umon lcmt"” of Ldkshadweep, Kavaratti.

)cpaltmcn ; nimal Husbandly,
Union Territory of 'Lakshadweep, Kavardttl
lcpxcscmcd by its Dnector

Dncuol of P anchayat% '
Department: of Panchaydls
Administration of the

Union Territory of Lakshadweep,
Kavaratti, :

Respondents

o

M uddlxknyo da
Kadamat. ~ o Applicant

lhc Du'cct(n (Scwl'ces)
/\dmlmsual]on 01 thc Umon Territory




S1.

75

of Laksha'd'we'eip (S'eC'x*‘efta'riat),_ a
Kavaratti ~ 682 555.

- Department of Weights & Measurers

Union Territory of Lakshadweep,
Kavarathi ~ 682 555.
Represented by its Director. ~ Respondents

~ (By Advocate Mr. S. Radhakrishnan)

OA 373/2013

Abdul Saleem, agcd 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed Igbal,-aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Administrator;
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats,
Departiment of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554. '

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer«682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)



. 76

52.  0O.A No. 380/2013

Nasar P. Muhamied Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 551. Applicant

" (By Advocate Mr. E.C. Bineesh)
Versus

l. The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

3. Director of Pan'ch'éyats _
Union Tertitory of Lakshadweep
Kavaratti [sland — 682 555.

4. The Director
Agricultural Department
Union Territory of Lakshadweep
Kavaratti Island — 682 §55.

5. Plant Protection Officer
Office of the Planit Protection Officer
Androth, Union Territory of
Lakshadweep — 682 557. Respondents

(B‘y Advocate Mr. S. Radhakrishnan)

53. QA 381/2013

I B.Saidali, S/o late Mohammed Koya
 Palliyachetta, Bandayam House,
Agatti [sland, Union Territory of Lakshadweep.

2. K. Muhammed Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

3. K.G. Jamaluddin, Aged 40 years,
S/o late Uitimer, Mariyathoda Kandawargothi House,
Agatti Istand, Union Territory of Lakshadweep.



77

4. T.K. Sarommabi, Ag:ed 36 years, D/o late Kunhikoya
Keelaillam Ihekkeelapura House, Agatti [sland,
Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkumar)

' , Versus

I The Administrator,
Union Tertitory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Em ployx'ne‘nl"OT’ii cer, Kavaratti,
Union Territory of Lakshadweep.

4. The Director of Paﬁ‘chayat.,-
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island
Union Territory of Lakshadweep.

6. The Deputy Coliect‘o"x'/ASO, Agatti Island,
Union Territory of Lakshadweep.

7. The Social Welfare Inspector,
Women & Chief Development Ofﬁce

Agatti Island,
-Union Tertitory of Lakshadweep.

(By Advocate: Sri S. f{adhakrish‘n‘an (R.1,3 to 7))

54. QA 384/2013

1. Ishaque A.C., aged 35, S/o. Junies T.,

Bus Helper, Dlsmct Panchayat, Klltan
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C.,.aged 37,

S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

~ Applicants’

Respondents



Noorulla S. M-__».,;, aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, District Panchayat, Kiltan,
Residing at S';_‘ e Manzil, Kiltan Island,

UT of L akshadweep Applicants

(By Advocate: Sri P.V. Mohanan)

1.

The Administrator,

Versus

UT of Lakshadweep,
Kavaratti<682 5585.

Director of Panchayat,
Department of Panchayat, |
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

Chief Execu‘five Officer,
District Panchayat, Kavaratti — 682 555, Respondents

(By Advocate: Sri S. Radhakrishnan)

58S.

1.

6.

OA 386/2013

Jahalhali.P.P.\, aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

A. Ismail, ag,ed 45 years S/o. Eassa, Andrati Yoada,
Amini Island ‘Union Tertitory of Lakshadweep, Pin — 682 552.

Khalid Unnam, aged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

Moosa Peechanddlh aged 38 years, S/0. Abdul Khader,
Mannathachetta, Amini [sland, Union Territory of L, akshadweep,
Pin — 682 552.

Amanulla A.M., aged 33 years, S/0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Khalid A.P. aged 35 years, S/o. Allmohammed Aliyachetta,
Amini I%ldnd “‘Union Territory ofLakshadweep, Pin — 682 53,

Jafeerulla P .\Q:., aged 25 years, S/6. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



10.

11.

12.

Abdul Salam A aged 38 years, S/o. Khader Thottanada,
Amlmpma A'mini Island, Union Territory of Lakshadweep,
Pin — 682 552

Noorul Ila%an K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini I%land Union Territory of Lakshadweep,
Pin - 682 552.

Jalal B.M., aged 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552

Najeeb A., aged 31, S/o Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadwcep, Pin — 682 552.

_Nafeesath U , aged 35 years, D/o. Eassa Kottappura,
Unnam, /umm Island, Union Territory ofLakshadwcep,
Pin - 682 552. Applicants.

(By Advocate: Sri Shiraz Bhava V.8.)

[

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator,

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin - 682 555, ,
Represented by its Executive Officer. Respondents

(By Advocate: Sri s Radhakrishnan)

56.

1.

2.

OA 388/2013.

P.P. Amanulla, aged 38 years, S/o. Sayed -
Mohammed P.K., , Puthiya Pandaram, Kiltan.

Mubaraka Banu aged 27 years, D/o. Ibrdhxm
C. Lavanakkal House, /\ndlott



3.

80

K. Sajeedkhe{n, aged 26 years, S/o. Cheriyakoya,

Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

1.

Versus

The Admmlsu a101
Admmlstratlon ofthc Union Territory of Lakshadwcep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kanl atti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of l.akshadweep, Kavaratti, represented by its

Director — 682 555.

Assistant Settlement Officer,
Amini Isldnd - 682 554,

Village (DW‘eép) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat, ,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,

represented by its Executive Officer — 682 554, Respondents

(By Advocate: Sri S‘. Radhakrishnan)

57.

1.

0OA 390/2013

C.N. Abdul’ Hakeem aged 38 years, S/o. Koya
Cherlyannallal House, Kalpeni.

K.I. Cherly'al_go“ya‘ K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique;Ali,,aged 44 years, S/o. Mohammed C.P.,
Konhankakké_fda House,Kalpeni.

C.N. Habusabi, aged $0 years, Dlo. Attakoya,
Cheriyannallal House, Kalpeni.

Hameedabi, aged 41 years, D/o. Ramalan,

,.



1L

13.

15.

17.

19.

20.

gl
Pakkath House, Kalpeni.

A.T. Sheemabi, 42 years, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni.

A.K. Muthubi, aged 53 years, D/o. Cheriyakoya,

Alikakkada House, Kalpeni.

K.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Salcem M., dged 34 years, S/o. Mohammed A.K., -
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohamimed K P,
Mayamkak kapuxa House, Kalpeni.

Humairath P.’; aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda FHouse, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwar a&,ed 37 years, S/o. M.P. Khader,
Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o: Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

Thangakoya,, aged 33 years, S/o. Charlyakoya E,
Koliyala Iousc Kavaratti.

Hussain Ali, ége‘d 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.

23.

24.

25.

26.

27.

28.

30.

31.

32.

33.

34.

35.

36.

37.

Basheé‘r, aged 36 years, S/o. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, agéd‘ 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agé’d 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
[Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ame&d, aged 33 years, S/o. Sayed Buhari,
Palalam House; Kavaratti.

Abdul Rash_@ed, aged 23 years, S/o0. Hasainar,
Umbiyapura House, Kavaratti. '

Hussain B., é—ged 43 years, S/0. Kunhi KunhiVP.,
Biranthoda House, Kavaratti.

Mohammedafj T.P., aged 35 years,
S/o. Aboobacker K K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o0. Sayed Koya,
Edanilam I-Iqt_g_se, Kavaratti. '

Jassin (,, aged 33 years, S/o. Ali K.P., -
Chonam Fouse, Kavaratti.

Mohamm@d'l@aﬁ,-aged 37 years, S/o. Hamzath Haji A.P.,

Molokepura House, Kavaratti.



38.

39.

40.

41.

42.

43,

- 44,

45.

46.

47.

48.

49.

50.

51.

52.

53.

83

Mohammed S’haffee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alikém Amini. .

‘Abdul Raheem aged 34 years, S/o. Abdu Rahiman,
Aynepura Housc Kavaxattl :

Mushin, aged};_39 years, S/0. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., aéed 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti. ‘

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

~ Najumudeen P, aged 36 years, S/o. Shamsul Noor,

Pallicaham House, Kavaratti.

Shihab, aged 35 years, S/o. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A. aged 30 years, S/o. Khader, Agam House,
Kavaratti.

Firozkhan, ag"éd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashxm M.1., aged 33 years, S/o. Attakoya
Mukriya [llam House, Kavaratti.

Kaciisli’a, aged 44 years, D/o. Ukkas,
Umbiyapu'ra House, Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed
Chamayathapula House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réheem, aged 31 years, S/o. Hameed,

Chandipura House, Kavaratti.-

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.

EIEAN
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53.

56.

57.

58.

59.

60.

61.

L 62.

63.

64.

65.

66.

67.

68.

69.

BY-

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, aged}'35 years, D/o. Koyamma,
Thaleel{epura} House, Kavaratti.

Sayed AbdulRaheem, aged 46 years, S/o0. Haji Sayed Shaikoya,
Ummaﬁnanogﬂ_jda House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath, -
Ullkanapura House, Kavaratti. -

Sayed Abdul Jal@el, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Mubhsin, age’d 38 years, S/0. Koyamma,
Kunnumpura House, Kavaratti.

Seethi“Koya,, 'éged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti. -

Mariyo'mmab{i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohanlﬁillcd éhaﬂ, é.ged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

Mube’éha, a“géd 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Salmé’fﬁged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhalﬁn‘md,ége“d’32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 yeats, S/o. Hal‘nza,
Puthiya Manzil, Amini.

' oya;%{afgé'd 41 years, S/o. Abdul Khader,
House, Amini.




71.
72.
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74.
75.
- 76.
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78.
79.

80.

82.
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85.

.85

Cherlyakoyd M C., aged 32 years, S/o. Hameed
Melachetaa House Kadmath.

'Shafee V P, aged 39 years, S/o. Ismail,
Vadakkllapum House, Kadmath.

Fazeerali N.M., aged'25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Chenyakoya Puthiyathanoda House, Kadmath.

Mohammed Iq_‘ubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

I~lajérommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/0. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, {¥o. Koyasia A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

FFathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45:years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath 1. , aged 38 years, D/o. Nallakoya T,
Lavanakkal House, Andxoth

Balha'l , aged 37 years, D/o. Pookunhxkoya
T hallath llouse Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



6.

87.

88.

9.

90.

91.

92.

93.

94.

95.

96.

97.

98.

99.

100.

101.

Lavanak al House Androth

Sarommabl T aged 43 years, D/o. Aboobacker,
Thachery House Androth.

Mullapoo M.K., aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House Androth.

Aysummabl T aged 45 years, D/o. Muthukoya K.P.,
Thachery House Androth.

Habeebath A, ’aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi P.ME.,'aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M, aged 43 years, D/o. Siddiqu M.K.,
Makket House, Androth.

Rahil M, age’}d' 39 years, D/o. Nallakoya,
Mathi}szouse, Androth.

Hussaif PP, aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada House, Androth.

Hussam I: K ‘aged 48 years, S/o. Seethlkoya
Edayak al House Androth.

SayeedzMohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal House Androth .



106.
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Hussam K., a&ed 50 years, S/o. Sayeed Bhkari T.M.,
Kunna 'hada House, Androth.

Ismaxl;;aged 40 years, S/o0. Lava Burhikage Moosa,
Kunnumangc House, Androth.

9uba1dab1 dged 37 years, D/o. K.K. Sayedmohammed
Pathada House, Androth.

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, : ,
S/0. Kidave, Moodampura House, Androth. Applicants

(By Advocate: Sri K.B. Gangesh)

1.

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555,

Director of Panchayats Department of Panchayats
Administration of the Union Territory of Lakshadweep,
ti — 682 555.

Department of Labour and Employment,
ration of the Union Territory of Lakshadweep,
Kavarattl - 682 555. :

Dcpaltmem of Education, Administration of the Union Territory
ofLakshadweep, Kavaratti, represented by its Director — 682 555.

Depaxtment ong,nculture Administration of the Union Territory of
Lakshadweep, Kavarattl represented by its Director — 682 555,

Depaxlmem of Women and Child Development,
Admmlstratlon of the Union Territory of Lakshadweep,
Kavaratti, 1epresented by its Director — 682 553.

Depaitiment of Fisheries, Administration of the Union Temtory of
L aksh,ﬁweep,, Kavarattl represented by its Director — 682 555.

Depanmem of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
1epresented'by its Director-682553.



S8.

I

9. Lakshadweep Khad1 and Village Industrles Board,
Kavarattl represented by its Chairman - 682 355.
10. Revenue Sub DlVlSlonal Officer, Kavarattl Island — 682 555.
11.  Sub ’-Dl\"r‘lSlOnf’c;lv]v Officer, Amini Island ~ 682 554,
12. AssistantiEngineer, LPWD Sub Division, Andrott Island-682 553.
13. Lakshéi‘fﬁ_:: eelestnct Panchayat, District Panchayat (HQ),
Kavaratti, .= = \
represented b’y its Chief Executive Officer — 682 555.
14.  Village (Dweep) Panchayat, Kalpeni Island reprcsented by its
Executive Ofﬂcer - 682 551.
15. Vil lage (Dweep) Panchayat Kavaratt1 Island represented by its
Executive Officer — 682 555. :
16.  Village (Dweep) Panchayat, Amini Island,
represented-by' its Exccutive Officer — 682 554,
17. Village (Dweep) Panchayat,
Kadamath- Island, represented by its
Executive Ofﬁcen - 682 553.
18.  Village _(,.'DWe_’ep) Panchayat,

Androth Island, represented by its ,
Executive Officer — 682 552. ‘ Respondents

" [By Advocate: Sri S. Radhakrishnan (R1-8 & 10—18)]

0A 39‘2/2‘0,13 o

Hussam S/o Aboosala _ -
Saran ppada (Konchukakada) House, -
esently workmg as Cleaner,

Shukoor ' S/E) late Kidave,
Pakrumupanoda House, Agathi,
Plesently wqumg as Cleaner,
RGS IIospltal Agam

Latheef, S/O Auakoya
Kalkandly@da House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.




" 10.

11.

12.

13.

%

Hameedath, D/o Koyassan
Aynepara House Agathi,
Presently workmg as Cleaner,
RG% Iospltal Agatti.

Hajara, D/o 1at,e Hyder,
Beepapada House, Agathi,.

~Presently working as Cleaner,

RGS Hospital, Agatti.

Sheemabi, D/ late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS IIospltal Agattx

Abida, D/o Hamecd
Ki: ‘achoda House, Agathi,

_”Presenﬂy working as Cleaner,
'RGS Hospital, Agatti.

Sulaiklé, D/o Mohamed,

- Koylam House, Agathi,

Presently working as Cleaner,
RGS l—-’lospital, Agatti.

Sulanna_r'_ll, S/o 1 lamza, -
mth hiyoda House, Agathi,
workmg, as Cleaner

/\mperpally IIouse Agathl
Ple%ently wokag as Cleaner,
RGS 4osp1ta1 Agattl '

Saifulla, S/o Abdulahlman
Manyathoda House, Agathi,
Prescnt'l’y-wmkmg as Cleaner




7o' Ummer,
House, Agathi,
ing as Dhobi,
Agd’tl

Abdulla, S/oiKhalid,

Kandavar Gothl House, Agathi,
Presently workmg as Cleaner,
RGS' los_plltql._Agattl

- (By Advocatcf Sri R Ramadas)

[0S

Versus

" The Adm;mstratox

Umoh,sl erritory of Lakshadweep,

lhe”'(,halrpel dn
Village{Dweep). Panchayat
lcmd Umo*x Tcmtory of Lakshadweep 682553

lhc Mcdxcal Offccx in charg,e
Commumty Ilealth Centre, Agatti Island,
"e‘mlmy of Lakshadweep 682553

ireyammakada House,
ed Labourer

varsnon Kadamat

aged 31 years, S/o late Nallakoya

louse, Kadamat, Skilled Labourer,

ssistant Engineer Electrical,
Division, Kadamat.

Applicants

Respondents




Gt

ouse; Kadamat, Skilled Labourer, -
ssistant Engineer Electrical, -
ivision, Kadamat;'

5. K.P. Kunhlkoya aged 41 years, S/o late I-Iassamal
chlachcuyHouse Kadamat, Skilled Labourer,
Office of the' Assistant’ I“ngmeer Electrical,

E lecu Ical Sub Division, Kadamat

(By Advocate 811 R Sleel‘d_])

l. The /\dmlmstrator
-Uniof lemtory of Lakshadweep,
Kavaxam 682555

2. The Ducctm ofPanchayat
Department ofPanchaydt
Administration of Union Temtory of Lakshadweep,
Kavaxatu 682 555

3. Ihe Chlet Execuuve Officer, District Panchayat
 Kadamat- 682 556 :

lhc A‘ssnstant Lngmcel Llecmcai

ry ofLakshadweep, Kalpeni-682 557
t Umprampappada Housc

and 1651dmg at lhlthlyapada House,
Kalpcm Island 682 557.

3. M, Hydm, S/o laLe M.K. Yousef aged 43 years

- Applicants



10.

Ammal llusbandry Unit,

Union lemtory of Lakshadweéep, Kalpem, 682 557
and residing 4t Manchiyanam House,
Kalp_em_lslarl,d‘ 682 557.

KO l\/l mmed lbnu Jaffer, S/o K. P. Sayed, aged 44
TS, Wi ing as Casual Labourer

%ba:’ndry Unit,

1tory of Lakshadweep, Kalpem -682 557 '

Tes: mg at Kakatchiyoda House,

Kalpem Island 682 557. :

M.K. Naseer S/o P.Cheriyakoya, aged 33 years
working as Casual Labourer, -

Animal Husbandry Unit,

Union Territory of Lakshadweep, Kalpeni- 682 557
and-residing at Malmikakkada House, =

Kalpeni. Island 682 357..

l\/l Kalam @/o M. C Muthukoya aged 34 years
workmg as (,asual Labourer
Ammal Husbandry Unit, -

rifory. of Lakshadweep, Kalpem 682 557
1t Maral :House,

K K l\/lo 1ammed Rafeeque, S/o V.K. KOJankoya aged 45
‘ yeals worl(mg as Casual Labourer, =

Animal Husbandry. Unit,

Wnion Territory. ofLakshadweep, Kalpem 682 557

and: resrd" ' a't}l\andamkalam House;. '

,Kalpem Is d-

:a S/o late M C Ahmedkunjr aged 47 years
ual Labourer,
dry Umt L

Abdul:Salam, S/o P Assamar aged 39 years
workmg as Casual Labourer,
Ariimal lIu%bandry Unit, -

Umon lemtory of Luakshadweep, Kalpem 682 557
cmd resrdmg at-Kakatchiyoda House,

Kalpem lslcmd 682 557

_ S/o late Sayedmuhammedkoya
agi f{" ‘working as Casual Labourer



nstxatm .
nt" y of Iakshadweep

f Panchayat,

Depaxtmem 01 ‘Panchayat,

Administration of Union Territory of Lakshadweep,
Kavaratti-682555

The Chief Executive Officer, District Panchayat,

Kavaratti-682555. Respondents

(By Advocate: Sri S. Radhakrishnan)

62.

1

OA 4002013

"P Sna] aged 44 years, S/o0 M. Subalr
;Puthlya Pandaram House, Agatti Island,

Umqn 717 _ntﬁ(_)ly of Lakshadweep.
N.éuéhé\d /—\li'.; éged»BZ years, S/o U. Sabjan,
Keela'Saramma Pada House, Agatti Island,

Union 'T:err.itofny of Lakshadweep.

M l /\b(_ul Na%er ag,ed 28 years, $/0 M. Abdul Rahiman,

4,
5. K.C. /\bdul gh.ukvoor‘ aged“ 38 years, Ag/o Kasmi,
Kanyamachetta House, Agatti Island,
Umon luntoly of L akshadweep
6. {,MI Nuamuddm aged 27 years, S/oM Abusala,
Melapuia ' ouse, Agatti Island,
Union o1y of Lakshadweep. Applicants
(By Adv. as N Anilkumar)
Versus
I I'he _11n1§£i‘a101,
~ “Union lcmtory of Lakshadweep,
Kavaratti. 68255
2. *.f'rl"hvcj:Clwu'persons‘ |
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Union "l‘eniléxif of L akshadwéep, Kalpeni-682 557
and residing ¢ at Pokkarappada House,
I\alpemlsland 682 557.

(By Advg i N Unnikrishnan)

Versus

I, The Administator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. The Director of Panchayat,
Department of Panchayat,
Union Terrjtory of Lakshadweep,
Kavaxam 687555

3. The Chlcf ercutlve Officer, DlStI’lCt Panchayat,

Union'’ Icmtmy of Lakshadweep,
K’waram 682555

4. The VCLC[‘IY}&EI_‘}{ Assistant Surgeon,
Village Dweep Panchayat,
Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61. OA 3952013

1 Sainul : ES;/O Yusuf, aged 40 years,
Che lala House, Kadamat,

ict Panchayat Kadamat.

2. Abdul Shukoor, S/o Sayed Ali, aged 41 years
Ukkayachetta House, Kadamat,
Bus. DHVCI Dmrlct Panchayat Kadamat.

3. M. Khalid, S/'o? Nadeer, aged 43 years,
Madurakam House, Kadamat,
Helper, Distric‘t Panchayat, Kadamat.

4, /\yoobkhcm S/o Kunhikoya, aged 37 years,
l House, Kadamat

Versus

Applicants

Respondents

Applicants



o o

" Village (Dweep) Panchayét, e
Agatti Island, Union Territory of Lakshadweep 682553 '

3. The Employment Officer, Kavaratti, '
Union Territory of La‘kshadweep-6825~§fl -.

4, The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

S The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat, -
‘Agatti Island, Unjon Territory of Lakshadweep-682553.

6.  The Deputy Collector/ASO,
‘Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63. OA 404/2013

1. Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (House), Kalpeni [sland.
Union Territory of Lakshadweep,
Working as Casual Labourer in the _
Department of Science & Technology- Kalpeni. Dweep.

2. Affefudheen A.Kj

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology-

Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms, Daisy I Daniel)

Versus

I. The Administrator,
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

The Director of Pan.chayat, :
Department of Panchayath, Kavaratti-682555.

(9'S]



4. The Director, '
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))°

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled Labourer, Am,mal Husbandry Unit, Klltan
Residing at Malayampura, Kiltan Island. o

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555 '

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon, :
Office of the Veterinary Assistant Surgeon
(Animal Husbandry Unit),

Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy 1 Daniel) "

Versus

Reépondents

Applicant

Reﬁpondents

Applicant



a7

I.  The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat, v
Department of Panchayath, Kavaratti-682555. -

4. Mission Director,
National-Rural Health Mission, Kavaratti- 682555

5. Medical Officer in Charge, , ‘
Primary Health Centre, Kiltan Island. - Respondents

(By Advocate: Sri S. Radhakrishnan (R1,3t05))

66. OA 423/2013

1. Abdul Kareem C., aged 42 years, S/o Subair P.P
Chonam House, Agatti.

*?

2. Ubaid V., dged 35 years, S/o Bamban
Valiya Illam Agattl

3. Mohammied M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

4. Hafsath M., aged 46 years, D/o Ummer,
- Moothammada House, Agatti.

S. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,

Thekkilappura House, Agatti.

7. - Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatt‘i.‘

8. Aboobacker P.K., aged 31 years, S/o Koyassan,
Puthukotta House, Agatti.

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti.



Saromma M., aged 39 years, D(d Hamza,
Mariyathoda House, Agatti.

Ashraf A K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. : Applicants

(By Advocate: Mr, K.B. G_ange'sh)

Versus

The Administrator,
Administration ofthe Union Territory of Lakshadweep,
Kavalattl 082555,

Director of Panchayats,

Depaxtmcm of P anchayats

Administration of the Union Territory of Lakshadwcep,
Kavaratti-682555.

Dneuox ol Lducatxon

Directorate of I*ducauon x -
Administration of the Union lemtory of Lakshadweep,
Kavaratti-682555.

Village (Dweep) Pa:hchaya_t,_
Agatti Island represented by
its Excecutive Officer-682554. : v ‘Respondents

(By Advocate: Sri 9 Radhakrishnan )

67.

OA 444//2013

Aboosalih, S/o Rasheed K_by’a,
Padalapura, KiltanIsland.

Union

Territory of -Lakshadweep, Pin-682558, Applicant

(By Advoc‘at‘e: Sri:_Shabu S'_ree;dharan)

I

Versus
Union "l‘er'ritory of lLakshadweep represented

by the Administrater, -
Kavaratti Island. Pin- 682555.
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 6825535..

3. The Chairperson,
Village (Dweep) Panchayat, -
Kiltan sland. _
Union Territory of Lakshadweep, Pin-682558.
4. - The Executive Officer,

~ Village (Dweep) Panchayat,
« Kiltan lsland
Union Territory of Lakshadweep, Pin- 682558.

5. The Assistant I:ngmeer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558.

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))

68. ()A 453/2()’13,

L. Hameed K., S/0 Abdul Rahman, aged 36 years
Keelazillam H) Kiltan Island.

Union Territory of Lakshadweep.
‘Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island;
Union Territory of l.akshadweep.
Working as Casual labourer in -

Lakshadweep Building Development Board, Kiltan.

Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,

Union Territory of Lakshadweep.
Working as Casual labourer in

(OS]

Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
a Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as €asual Labourer in
L akshddwccp Building Dcvelopmenl Board,
Kllldn

I

Respondents

' bApbplicants



(00

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

“Versus

I The A(fflwnilwistl‘ator‘,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Secretary,

Lo

Lakshadweep Building Develo'pmem Board,

Kavaratti.

4. Director of Panchayat, .
Department of Panchayat, Kavaratti.

(By /-'\;_d.v,ocaté: M. S. Radh_akrui.s_hnan (R1,3 10 4))

69.  O.A No. 488/2013

Salmath
D/o. Sayed Koya
Madapally House

Respondents

Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh)
- Versus

l. The /-\éig]‘inistrator,
Adminjstration of the Union Territory
of Lakshadweep, Kavaratti — 682 555.

2. The Director (Services)
" Administration of the Union Territory
of Lakshadweep (Secretariat),
Kavaraiti — 682555,

(OS]

Department of Science and Technology
Union Territory of Lakshadweep,
Kavarathi ~'682 558.

Represented by its Director.

(B y Ad'vocat(—;:?' M. S, "Radhak.fishnan)

70. QA 492/2013

Respondents



ol

. K. Bushra Béeoum W/o Hakeem,
Aged 27 years Casual Labour, :
Office of the:Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-082 552,

(By Advocate: Sri V.B. I—Iafinarayan)
Versus

. .Union of India rep. By
the Administrator,
Union Territory of [:akshadweep,
Kavaratu Island, Pin- 682555

2. The Difector of Panchayat,

' Department of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

3. The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

4.° The Chairperson,
Village (Dweep) Panchayat,
Amini, lLakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

7. OA 49972013

I Rahmath Beegum Keelakunnikkam,

W/o. Mohammed B.K,

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.
‘Residing at Keelakunnikkam House,

Kadamat Island

Union: len itory of Lakshadweep, PIN — 682 556.

2. Mohan‘ﬁ'n‘md Shafi @raishi Malika,
S/o. M. Sayedali,
Data Entry Operator (MGNREGA)
Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika IIouse
Kadamat Island,

Applicant

Respondents |



lo2

Union Territory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

I

Vefrsus

The Administrator,

Union Territory of Lakshadweep,
(Department ofRulal Development)
Kavar ath1

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep..

The Programme Officer,

National Rural Employment Guarantee Act,.
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. R_adha-krishnan)

72.

OA 507/2003

Muthu:Koya K

Casual'Labour, Streét Light Maintenance
Vlllag,e Dweep Panchayath, Amini Island
Union Territory ‘of Lakshadweep
Permanent address : Kunninamel House

Amini | Island, Umon Territory of Lakshadweep

Pin— 682 552

(By /»\_dvocate_: MI‘,'I’CG SWa;‘n)’/)'

(NS

Versus

Lakshéc;’l-iveep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep
Kavaratti ~ 682 555

The Séci*e‘tary (Pan'chayats)

(Directorate of Panch_ayats)

Appl icants

Respondents

Applicant



73.

I
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Administration of the Union lerntoxy of Lakshadweep .
Kavaratti — 682 555 ~

The Chairperson

Village Dweep Panchayat

Amini [sland,

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)
Electrical Sub Division

Union Territory of Lakshadweep
Amini Island — 682 552

The Director

(Directorate ofl’anchayats)
Administration of the Union I‘emtory of Lakshadweep

.l(ava1<1111—682 555 - .. ... Respondents
(By Advocate: 1\/11 S. Radhaknshnan (R1-3 5&6)

0.4 No. 509/2013

' Malccha Bcegum K.C.

D/o. Indecn Kandilath
Kaval (,hclta House, Androth.

Shahi-d‘a Be_egu111 K .
D/o. Hamzakoya

 Kandlath House, Androth.

Subaida M.

D/o. Kidave U.K.

Makkct House, /\ndloth

Aysha‘Bscegum P.V.K
D/o. Yakoob P.K
Puthlya Pentamvell Kad

_ /\ndloth

Rahmalh 3eeg§um K
D/o. Hamzakoya P.}
Kunhali House, /—\_ndroth.

Thahira L. _
D/o. Seethi Nallal

Lavané}k’al House

Andro t‘b .

Subaic‘i}l A.
D/o. Sayed Mohammed M.



Aliyathara House, Androth.

8. Fathimathu Suhurabi P.V.K'
D/o. Majeed P.V.K
ibeli Kad, Androth.

9. Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
K adiyammada House, Androth.

1. Haseena Beegum C.P.1
D/o. AbdullaM.P
Chemmachery Puthiya lllam House
Androth.

12 Habsabi P.U.P’

D/o. FFakarukdheen K. Cheriyadam
‘Ummathabiyapura House, Androth.

~(By Advocate: ‘Mr. K.B. Gangesh)
Versus

I The /\dmxmstlatm
Administration of the Union Femtoxy
of l.akshadweep, Kavarathi — 682 555.

2. Directgtate of Industries
Union Territory of Lakshadweep
Kavaratht, represented by the
Director of Industries — 682 555.

3. ‘(,01r Supewnsor L
Coir Production (,enue Androth — 682 557.

(By /—\dvdcate: Mr. S. Radhal{rishnan)

74. QA 510/2013

Haseena

@ Haseenabi Therakkal

Villagi’e{;ﬂ"ﬁweep Panchayath, Kadamath

(By Advocate: Mr.R.Sreeraj)

Applicants

Respondénts

Applicant



fo5
Versus

[ The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. The Director of Panchayath
’Deparl‘ment of Panchayathf
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

3. The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

4. The Chaupuson .
Village (Dweep) Panchayalh
Kadamat — 682 556

5. The District. Programme Coordinator
MGNREGA, Kavaratti — (?82 555

6. The Sub Divisional Officer and
Programme Officer MGNREGA S _
Kadamat - 682 556 | Respondents
(By Advocate: Mr.S.Radhakrishnan (R1 -3,5&6)

75. QA 557/2013

I, K.V .Naseer
Kodavalappu House, Kiltan
Cook, (Jovcmmcnt Senior Secondary School
Kiltan

[N

K:.P.Dawoo‘d ‘ ,

Kilappura House, Kiltan

Peon, (Jovcmment Semo] Secondaly School Applicants

Kiltan, ' : SR Applicants

- (By Advocate: Mr.R.Sreeraj)
Versus
e The Administrator :
Union Territory of Lakshadweep

Kavaratti — 682 555

2. The Director of Panchayath



Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kiltan — 682 558 !

The Chairperson
Village (Dweep) Panchayathl
Kiltan — 682 558

The Principal ; :
Government Senior Secondary School
Kiltan — 682 558 ‘f , Respondents

(By Advocate: Mr.S.Radhakrishnan. (R1-3 & 5)

76.

1.

OA 566/2013

Saﬁyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B. School
Kadamath

Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B. School
Kadamath

Residing at Kalllyammakada
Kadamath [sland

K .K.Khalid

Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B. School
Kadamath .
Residing at Kunnumpura |
Kadamath [siand



o7

6. Ummer P.P.1 !
Cook, Government J.B. School
Kadamath ¥
Residing at Alikothapura ¢~
Kadamath Island i

7. Hidayathulla P
Cook, Government J.B. School
Kadamath
Residing at Kadamath Isl and

8. Muhammed Shafi P.P gy
Cook, Government S.B.School
Kadamath i
Residing at Kadamath Islan‘?dl

9.  Pookunhikoya P.P
Watchman / Helper : :
Government Jawaharlal Nehru Senior Secondary School
Kadamath
Residing at Puthiyapura
Kadamath Island

- 10.  Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada -
Kadamath I[sland

11.  JaferP
Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath
Residing at Pupathada :
Kadamath Island . . Applicants

(By Advocé.te:‘ Mr.P.V.Mohanan):

I
Versus

I.  The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath .
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Head Master ol
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Government J B School
Kadamath — 682 556

4, The Principal g _

Jawaharlal Nehru Senior Secondary School

Kadamath — 682 556 = = Respondents
(By Advocate: Mr.S.Radhakrishnan )

77. QA 567/2013

Habeebulla P.M .

Puthiya Malika House, Kadamath

Driver, Government Jawaharlal Nehru

Senior Secondary School

Kadamath Island - ~ Applicant

(By Advocate: Mr.P.V.Mohanan)
- Versus
1. The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555
3. The Principal - =
Government Jawaharlal Neéhru Senior Secondary School _
Kadamath Island 682 556 | Respondents

(By Advocate: Mr.S.Radhakrishnan)

78.  OA 580/2013

l. Yacoob
K athathe Chetta House, Kadmat.

2. Vahida
Marikilam House, Kavaratti.

3. Habusa :
Alachapada, Kavaratti.

4. Y acoob
Kaladi l—louse,'Kavaratti.



'

6.

14,

18.

19.

20.

103

Muhammed Salih
Aynepura House, Kavaratti..

Fareeda Beegam i
Molokepura House, Kavarattl‘

Saleem
Pallicham House, Kavarattl

Bamban :
Nambicham House, Kavaratti.
Sayed Abdullakoya
Chendipura House, Kavaxattl

‘Nafeesathbi -
~ ‘Poodiyam House, Kavaratti.

Jamaliyath .

Thirinipura House, Kavalatti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavarattl

Firozkan
Athnachammada House; Kavaratti,

Jaffer
Marikilam House, Kavaratti.

" Amanulla,

Mela Illam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chdmayathapura House; Kavaratti.

Fathahudeen |
Kadapurathaba House, Kavaratti.

Muneer '
Kuttipapepura House, Kavaratti.




21.  Ashik v
Puthiya Alikom House, Kavaratti.
s g
22.  Muhammed Musthafa, -Fb |
Achadapurakatt House, Andrott

™o
|OS]

Mujeeb Rahman T.P, |
Thaleka Pura, Kavaratti. -
24.  Jamhar Hussain e
Beeranthoda House, Kavaratu
|f !
25.  Muhsin ,
Beeranthoda House, Kavaratti.

26.  Rauf |
Chettipura House, Kavaratti.

27. Hazarath
Chungam House, Kavaraltti

28.  Khalid
Thottathapura House, Kavaratti

(By Advocate: Mx‘.l(.B.Gangesh)
Versp‘é

I The Administrator
Administration of Union Temtory ofLakshadweep
Kavaratti — 682 555 :

2. Dlrecto of Panchayath

Department of Panchayath

Administration.of Union Territory of Lakshadweep
Kavaratti — 682 555
Director of Agriculture .’

Department of Agriculture

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

|OS)

4. Director of Animal Husbandry
Department of Animal Husbandry ,
Administration of Umon Territoty of Lakshadweep
Kavaratti — 682 555

S. Village (Dweep) Panchayath Kavarattl Island
r epxe%emed by its Executlve Officer,

Applicants



:‘ } \ :
. Pin — 682554 _ Respondents

(By Advocate: Mr.S.RadhakriEsh%éh)

Iy
Fo

79. QA 582/2013

l

I.  Rasheed Koya .L;; S
Multi Task Employee i
Public Library, Kilthan;i | -
Residing at Kilthan '

2. Smt.Sulfabeegum b
Cook, G.H.S Kadmat ',
Residing at Melachetta: HalJumakudl

Kadamath Island ' ‘ » | Applicants
(By Advocate: Mr.P.V.Moharx?aﬁj o

- V\ Verséisi
I ;F"h‘e Administrator :'"Tlflﬁ;i'x

Union Territory of Laks"hédweep
Kavaratti — 682 555+ | -

2. Director of Panchayath ‘
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Library and Informatlon Assistant

Office of Library and Informatlon Assistant

Public Library, lethan Island 682 557 Respondents
(By Advocate: Mr.S. Radhaknshnan)

80. ()A 601/2013

Rasheed Koya S.V. S/o Abdulla KoyaP.S.,
Shaiknaveed (H), <1ltan Island PO., _
Union Territory of Lakéhé’aWeep, Pin -682 555. Applicant

(By Advoéafe: Mr. Shabu Sx‘ej@dhara‘n)

<1 Versus

L. Union Territory of Lal<§hadweep, represented by the
Administrator, Kavaratti Island, Pin — 682 555.

2. The Director of Pancllaz}i/ét’h‘,‘.‘Union Territory of Lakshadweep,



St

wh

.,’-;;

Kavaratti 1sland, Pin — '6‘82 555

The Chairperson, Village (Dweep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep,
Pin — 682 558. '

The Executive Officer,:Village (Dweep) Panchayath, :
Kiltan Island, Union Temtory of Lakshadweep, Pin — 682 558.

The Library and Infonmatlon Assistant, Publlc lelary,
Kiltan Island, Union Temtory of Lakshadweep,
Pin — 682 558. o R% Respondents

[By Advocate Sri S. Radhaknshnan (R 2,4 & 95)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o Ilamzath ‘
Sara Manzil House, Agatti. 27 & L Applicant

(By Advocate: Sri K.B. Gangesh)

Versus

The Administrator, ¥ . =
Administration of the Unton Temtory ofLakshadwecp,
Kavaraui-682 555.

Director of Panchayats, 7"
Department of Panchayats
Administration of Union Teritory of Lakshadweep,

Kavaratti — 682 555, rinkopn

Depaltncnt of Educatlon Admlmstratlon of the

Union Territory of Lakshadweep, Kavaratti,
represented by its Director+ 682 555.

Village (Dweep) Panchayat,
Agatti Island, replesented by its Executlve Ofﬂcer
682 554. . | . . Respondents

(By Advocate: Sri S. Radhakrishnan)

82.

1.

. OA 6352013

Fathahudheen K.P., aged:40 years, S/o: Sayed Muhammed Koya,
Kattampalll House, Agattl ,

f .

~Younis, aged 31 years, S/o Abdulla Manyathoda House,



~

w2

Agatti.

.M. Shahida, aged 40 yeag ‘D/o. Kasmi, Kuttiyam

Mukriyoda House, Agatti.

K.M: Amina, aged 46 years; Abdul Rahman,
Kuttiyam Mukriyoda House‘ Agam Applicants

(By Advocate: Sri K.B. GangeSh){;'

1.

The Administrator, '
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555. :

Duector of Health Serwces, [ ;

Directorate of Health Servnces -

Kavaratti — 682 555.

Medical Officer in charge i
Community | %calth Centre, ;Agam 682 553.

Medica! Officer in Charge Ragzv Gandh) Speciadity Yospia),
Agatti — 682 553. : /‘ ak

Village (Dweep) Panchayat Agattl Island, represented by its

Executive Officer, 682 553. . . Respondents
‘1 e 2

(By Advocate: Sri S. Radhakrlshnan)

“83.

OA 791/7013

Fareeda Beeg,um M., Meppada Illam
Agatti Island. . , Applicant

(By Advocate: Sri K B Gangesh)

- Versus -
The Administrator,
Administration of the Uniiofi: Temtory of Lakshadweep,

Kavaratti-682 555.

Director of Panchayats, ‘i o
Department of Panchayats, ..

Administration of Union Femtory of Lakshadweep,
Kavaratti — 682 554. St



< “"1.';‘;. N

3. Pl oject Manager, Desxccated Coconut Powder Unit,
l.akshadweep Development’ Corporatlon Ltd,,
Agattl, Kavaratti — 682 554.

4. The Deputy Director (Admn) Lakshadweep Development |
Conpoxatlon Kavaratti = 682 554

5. Village (Dweep) Panchayat
Agatti Island, represented by its Executive Officer, ‘
682 553. . Respondents
(By Advocate: Sri S. Radhakrishnan) - *

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. KasmlM P,
Valiyapura House, Kilthan Island P O
U.T. of Lakshadweep. S Applicant

BT P d

(By Advocate: Sri P.V. Mohanan) % i

~ Versus:
. . L
. The Administrator, FHIRAL
UT of Lakshadweep, _ .
Kavaratti-682 555. oo
2. Director of Panchayat, :

Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaldttl - 682 555

3. lhe leupal Govemment ngher Secondaxy School, L
Kilthan lsland 682 556. " Respondents

(B_\/ Aoveeale Sl S RA«AL“(M‘\WD '

85. OA 880/2013

Muthukoya N.P
- Nalakapura, Kiltan Island ' :
Union Territory of Lakshadweéep-:682 558 : Applicant

(By Advocate: Mr.Shabu Sreedhafan) -
- Versus o
I.  Union Territory of L akshadweep 1ep1esented

by the Administrator
'Kavaxatu Island - 682 555



/"”‘j

Director of Panchdyath

Union Territory of Lakshadweep
Kavaratti Island - 682 555

The Senior Administraj Ofﬁcer
Education (District Panch»ayath)

Union Territory of Lakshadweep
Kavaratti Island — 682 555 o

The Prmmpal po

Government  Senior Secondary School

District Panchayat, Klltanflsland : |
Union Territory of Lakshadweep 682 558 Respondents

(By Advocate: Mr‘.S.Radhakr;s:hnan) |

86.

OA 898/2013

K.C.Abdul Khader had+
Kulikaraya Chetta House S
Chetlat Island ‘

Union Territory ofLakshadweep 682 554 Applicant
ol .

(By Advocate: Mr.Shabu Sreedharan)

Versus :

Union Territory of Le aksh":":“' A
by the Administrator : __
Kavaratti lsland - 682 55‘35"\1 e

/eep represented

[he Dlrector of Panchayath
Union Territory of Lakshadweep
Kavaratti Island — 682 555

Thc @emox Admmlstratlve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island - 682 555W

The Principal ’ﬁ ? .
Government Senior Secondary School
District Panchayat, Chetlat Island

Union Territory ofLakshadweep 682 554 Respondents

e'!ut !

(By Advocate: Mr.S. Radhaknshnan)

)3 



87.

OA 904/2013

Kadeeja C.P '
Cheriyapurakad R |
Kalpeni Island - ! i ' ' Applicant

(By Advocate: Mr.K.B.Gangesh) " T

Versus - = © i

The Administrator
Administration of the Union Terrltory of Lakshadweep
Kavaratti — 682 555

Sub Divisional Officer =" _
Office of Sub Divisional Officer
Kalpeni Island - 682 554

The Director (Rural development)

Department of Rural Development

Administration of the Union Territory

of Lakshadweep, Kavaratti - 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)_;

88.

I

" OA 905/2013

Abdul Khader C.
Chekkiriyammada House
Agatti  Island

Bugar Jamhar T.P
Theklapura House Y
Agatti [sland L ) Applicants

(By Advocate: Mr.K‘B.Géngesh)

Versus

The Administrator o :
Administration of the Umon Temtory of Lakshadweep
Kavaratti Island — 682 555

Director of Panchayaths

Department ofPanchayaths ‘
Administration of the Union*Te;
Kavaratti Island — 682 555 -

tory of Lakshadweep



89.

1.

(By Advocate: Mr.K.B.Gangeéh)

‘0A 939/2013

Project Manager

Desiccated Coconut Po_: Vel U
Lakshadweep Developm
Agatti, Kavaratti — 682 5,

The Deputy Director (Adim
Lakshadweep Developmer
Kavaratti —682 555 || /kil;

. Y.

1 i AR
11 CRL B 1

i 11 3
t ,,I

Village (Dweep) Panch" ::ii
Agatti Island represente [ y it

Executive Officer - 682-;;,5: Ik
ll e !
(By Advocate: Mr.S. Radhakrlshnan)

It

Safiyullah K.C. - ;
Kuttiyachada House
Kalpeni Island

Saifulla M.1
Melaillam House
Kalpeni [sland

Kunhil <oya M.V

Mathil Valiyammada I—[ouse

Kalpeni Island

Kidave K.O
Kakkachiyoda House
Kalpeni House

Versus

The Admlmstratox '

Administration of the Umon Temtory of Lakshadweep
Kavaratti Island - 682; 555 | .

Director of Panchayath§

Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

L

- 'ijporatlon

Lakshadweeép Bu1ldmg ngelopment Board

!
S

Union Territory of Lakshadweep
Kavaratti represented ll>y its Secretary — 682 555

Respondents

Applicants
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4. The Technical Officer
Lakshadweep Building Development Board
Kalpeni Island — 682 553

| .
5. Village (Dweep) Panchayath
Kalpeni Island represented by its
Executive Officer - 682 553 . Respondents
(By Advocate: Mr.S.Radhakrishnan)

90. OA 942/2013

l. Mohammed Ashik
Palliyat House |
Androth Island

2. Abdul Latheef
Karakunnel House
Androth Island

3. Mohammed Ubaidulla
Chodath House
Androth Island

4. Mohammed Fathahulla :
Karachetta House [ . "
Androth Island ' ivgfi;'ﬂ A Applicants

(By Advocate: Mr.K.B. Gangesh)
M, _
Versus,_ Lo

'lr s o
I The Administrator . §
Administration of the Umon Temtory of Lakshadweep
Kavaratti Island - 682 555 '

2. Director ofPanchayath& -
Department of Panehayaths
Administration of the Union Territory ofLakshadweep
Kavaratti Island - 682 355
(;
3. Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by:its Secretary — 682 555

4, The Technical Officer *
lLakshadweep Building Development Board
Androth Island — 682 554 ‘

B
i



5.

19
Village (Dweep) Panchéyath

“Androth Island represented by its

Executive Officer - 682 554

(By Advocate: Mr.S Radhakrishnan)

91.

I

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya i
Casual Labourer .
Power House, Kalpeni ™.
Residing at Chakakeethouse
Kalpeni, Union Temtorylof Lakshadweep
P.Mohammed | i
Casual Labourer IR
Power House, Kalpeni .|.

Residing at Pokkayoda House
Kalpeni, Union Temtory of Lakshadweep
Hamza Koya P

Casual Labourer o

Power House, Kalpeni -

Residing at Pallath House

Kalpeni o ol ,.,;J,E

(By Advocate: Mr.Hariraj M.K)

Versus
ML
Union of India represented by the Secretary
to Government of India |
Ministry of Home Affalrs
New Delhi - 110 001

The Administrator s
Union Territory of Lakshadweep
Kavaratti — 682 555 L

Executwc Lngmeer |
Department of Electr1c1ty
Kavaratti, Union Territory ofLakshadweep

Respondents

Applicants
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4. Junior Engineer,
Electrical Section, Kalpeni |
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)

Versus

l. The Administrator
Union Territory of Lakshadweep-
Kavarat_ti - 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath ‘

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. 0OA 1202/2013

. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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. 3. Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni

Pentamveli House

Kalpenl [sland

Union Territory of I akshadweep Applicants

(By Advocate: Mr.‘P.V.Mohanan)
Versus

L. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath '
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island - 682 557

4, Chief Executive Officer
District Panchayath ,
Kavaratti — 682 555 ' Respondents

(By Advocate: Mr.S.Radhdhishnan)

94.  0.A No. 1225/2013

C.P. Showkathali,

S/o. Mohammed Koya

Casual Labour, Electrxcal Section,

Kalpeni.

Residing at Chemmanam Pally House

Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

. lhe Umon of India
Representcd by the Secretary to
Govérnment of India,

Ministry of Home Affairs
New Delhi — 110 001.



2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

@

4 Junior Engineer,
Electrical Section o
Kalpeni, UT of Lakshadweep — 682 555. ' Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case of'a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issuet\cj direction to re-engage them.



~ - 23
- @

9]

3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in maj_ority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, thg
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course; many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
| casual nature, they are also not entitled to get their services regularized.

The common contention in all these cases is that these casual engagements

were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-
I Secretary. State of Karnataka & Others Vs. Umadevi and Others -

(2006) 4 SCC 1. ’

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179. _

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T. Thimmiah — (1972) 1 SCC 409,
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the abévé cases, the applicants have been admvittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricityb,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have réferred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
wbrking as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

g. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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‘has been going on in the Union Territory for the last two decades or more.

These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual einployees had approached this Tribunal.in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the app]icants before us in this

©
bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt ‘with issues relating to absorption,  regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in: public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself Vwas made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and. appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irfegular appointments as
distinguished from illegal gppointments of duly qualified persohs égainst
duly sanctioned vacant posts, the Apex Court, after referring to”those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa - (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,

observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments. in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, il is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointmem itself it was made clear thét' the appointee‘s would not have
any claim for adéhoé/regular appoihtmerits available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court h‘e,.ifd that initial appointments of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appelléms would
also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.
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13.  In Nanjundappa (Supra), the Apgg(' Court had held thus:-

~[f the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
to the root of the appointment. Regularization cannol be said to be a
" mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14. We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that the authorities concémed, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years of service as indicated in Para 33 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
stil] it appears that many of them have been allowed tb continue. Many of
them have been engaged in one séheme dr the other sponsored by the
Central Government or in some such other schemes or programmes floated
by the Administration on its own by utilizing the funds available v{/ith it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departments’ under them. It has been noticed that in some of the
departments, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people af least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchavath Cases

18. In the other bunch of 80 Original Applications, in which the
applicafrits"-"?-iﬁave been engaged by Village (Dweep) Panchayats or District
Panchaya;t; the main contention raised by the learned co‘unsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
SupplyScheme of the Village (Dweep) Panchayat of Agathi Island had
approache@;this Tribunal, aggrieved by the failure of the Unio.n of India
“and thej'L:all;(shadweep Administration in granting them temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM

Grant-in-Aid was provided to meet the addmonal expendlture "and \
Society used to manage the ‘Scheme. Later, Island Councils were brought “‘
into existence as per Island Council Act. Still later, the Cou_nc1l-s ‘were
abolished as the Lakshadwéep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the

labourers working with the Water Supply Scheme came under the Village

- (Dweep) Panchayat. The casual labourers who had approached this

Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the cesual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent ie. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of thé
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme 1o the Panchayats for
regularization of eligible casual workers, no regular appointments "
would be made by the Panchayals in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
tkze regularzzatzorz of the casual workers under the scheme

(d) No casual workers, including the applicants, who are in the
service of the Panchayals on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the ngh Court while allowing the Writ
Petition filed by the Administration noticed that another Bench of this



Tribunal in Original App’lications;.,Né.l_297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers, holding thus:-

21,
Court in O.P.No.28776/2001.

"We have carefully perdsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O:As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported to be appointment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration............... .

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodaled
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they mighi have been employed since the Village (Dweep) Panchayat
authorities considered it expedient o give employment to them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persors................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
lo those sanctioned "by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration (o
prevent misapplication of funds granted to the Village/District
Panchayat jor developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

The above decision was confirmed by a Division Bench of the High

Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra. This order was also confirmed by the High

Court in O.P.No0,35164/2001.
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22.  Afier referring to the above orders, the Division Bench of the High
Court in'Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in -
the serv{ce of the Panchayat. It was further observed that the question of
. absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies.. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction (o - Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
any appointments lill the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchaya‘t. Strangely, in some of the cases, the

Panchayaits are represented by their Chairpersons and not by the Executive
Officers. |

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted 'by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointments were cancelled by the successor Committee
“in office of these Panchayats. More importantly,'fresh engagements are
being made’ on  political basis  and some of the

disengagements/retrenchments also have political colours.
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25. In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Pahchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of" the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our altention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lékshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Adxninistration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply, drainage, local
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devélopment works, primary education, healtg and sanitary scheme etc.
For this purpose, the Panchayats can engagé workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially. after- the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has: invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with ide;ntical arguments advanced
by other'learncd counsel as well, since it has already been noticed that
going by the decision in Naderkoya_(Supré), this Tribunal has no
jurisdiction to entertain this bunch of Origiqal Applications relating to

employees who were engaged by the Panchayats.

28.  Sn N.‘Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that fhe: casual‘ labourers who have beén
working for more thén 240 days. in a célénder yéaf are entiﬁ‘tled‘ for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1 992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the appl'i!cants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.
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30.  When these cases had come up for consideration before a Single

Bench (Judicial Member) 0x.3.7.2013, the following order was passed:-

‘9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical.in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed: in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill, some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casua/ labourers should be
identified and grouped as under :-

(a)  Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who havé been inducted with specific qualification
of matriculation/IT! and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification ‘of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d)  Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for, 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
- representation and the same would be considered forthwith by the
Administration and their dems:on commun/cated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been ‘engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a m/n/mum of 100 days, which would enable ‘those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain; fter g/vmg them a notice of two
Weeks before d/sengagement

13. © In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with- more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hear/ng and conflrmat/on g/ven on the next date of
hearing.” .

31. Pursuant to the above order, the Panchayats/DepartmenfE have
issued cenam cnrculars WhICh are marked as Annexure A5 to A8 in OA
300/2013. Apparently, some attempt has been made to categorlze the
labourers group-wise as delineated i in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these

employees who faced the threat of disengagement have approached this

“Tribunal and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contéhding, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to gét their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely__respohsible for the prevailing unfortunate
scenario. It may be true that the Administratiqh or Panchayats in their
anxieiy to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity dfjob
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment %‘in the
mainland also. The predicament of the islanders is undérstaﬁdable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employces
who have been working on casual basis for the last 5 to 10 years | 1s also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments anc'bcing made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that mﬁy be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address the issue relating to all these employees who have' been toilimg
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be -open to the applicants to approach appropriate

- judicial forum for redressal of their grievances. These Origtnal Applications

" are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014. !
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